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Wednesday, the 1st July

Tuesday, the 8th September.
Saturday, the 19th September. Vinayaka Cbathurthi. 
Thursday, the 15th October. - Mahalaya Amavasai. 
Saturday, the 24th October .. Ayudha Puja.
Friday, the 13th November .. Dipavali.
Wednesday, the 16th Decern- Ramzan, 

ber.
Thursday, the 24th December. Vaikunta Ekadesi. 
Saturday, the 26th December. ^
Monday, the 28th December. '
Wednesday, the 30th Decern- >Christmas, 

ber.
Thursday, the 31st December.^

2. The Governor in Council further notifies that on the 
following days, which are not declared to be public 
holidays under statutory provision, all public offices in 
the Presidency town and in the mufassal will be closed 
with the exception of (1) the Customs Office, (2) the Port 
Office, and (3) the General Stamp Office (which will be 
open from 11 a.m. to 1 p.m.) :—

Penultimate Saturday in each month.
Thursday, the 2nd January.
Thursday, the 9th April 
Tuesday, the 14th April 
Wednesday, the 23rd Decem­

ber.
Tuesday, the 29th December.
3. In tho ease of mufassal Civil Courts, Thursday, the 

9th April, Monday, tho 13th April and Tuesday, the 14tb

PUBLIC DEPARTMENT.
(General.)

Half-yearly closing of 
Bank accounts.

Sri J ay anti.

NOTIFICATIONS.
Fort St. George, September 19, 1935 

[(G.O. No. 1526, Public {General)].
jyq 34.__

Under the explanation to section 25 of the Negotiable 
Instruments Act, 1881 (Act XXVI of 1881), the 
Governor in Council hereby declares that in addition to

, such in the"the public holidays expressly defined as 
said explanation, viz., Sundays, New Year’s Day (Wednes­
day, 1st January 1936), Christmas Day (Friday, -5th 
December 1936) and Good Friday (Friday, 10th April 

: 1936), the following days shall be public holidays m the 
year 1936 :— ***

^Pongal.

Mahasivarathri.
Bakrid.
Telugu Now Year’s 

Day.
Last day of Muharram. 
Easter.
Meelad-e-Nabi.
King Emperor’s Birth­

day.

Monday, the 13th January 
Tuesday, the 14th January 
Friday, the 21st February 
Thursday, the 5th March 
Tuesday, the 24th March

Friday, the 3rd April 
Saturday, the 11th April 
Monday, the 13th April 
Wednesday, the 3rd June 
June *

»

/•Easter.

Christmas.

* Tho day will he notified in due course.

r i ii
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Magistrate, a return in the appended 
books printed at bis press in the q printed
the said dates, or if no books have been pm 
at his press, a statement to that enect

April will be working days with reference to G.O. No. 1472, 
Law (General), dated 2nd May 1924.

4. In addition,..to the holidays notified above the 
following sectional .holidays will be granted to the com­
munities or persons noted against them :—

General to all Christians—
Wednesday, .the'; 26th Feb- Ash Wednesday.

Thursday, the 21st May .. Ascension Day.

Quarterly return of books and pamphlets issued 
from the Ircss.

Date of delivery 
from the press 
and of the publi­

cation.

ruarv. Printer and 
place of 

publication.
Full title of booh 
(contents of title

page).Roman Catholics—
Saturday, the 15th August. Assumption Day. 

Roman Catholics employed in 
mufassal Civil Courts—

Thursday, the 9th April.
Hindus (Yaishnavites

6. The catalogue of books printed within the E*ies 
denev of Fort St. George and referred to m tec io 
IS of the Act shall be kept by the Registrar or booK .

Maundy Thursday. 7. The Registrar of Books shall forward to the 
Chief Secretary to Government, Public Department', 
through the Director of Public Instruction, at the 
end of each quarter, an extract from the catalogue 
of the books registered during the quarter. Similar 
extracts shall be forwarded quarterly to each District 
Magistrate and the Chief Presidency Magistrate f°r 
the books printed within their jurisdictions.

S. Nothing in the foregoing rules shall apply to
(1) an edition of a book in which no additions or 

alterations, either in the letterpress, or in the maps,- 
prints or other engravings, belonging to the edition 
last preceding, have been made, provided that a copy 
of the first or later edition of the hook was delivered;^

(2) any newspaper published in conformity with 
section 5 of the Press and Registration of Books 
Act, 1867.

9. For the purpose of section 5 (2) of the Press and 
Registration of Books Act, 1867, no person should be 
recognized as an agent of a printer or a publisher 
unless he bolds a duly executed power-of-attorney 
authorizing him to appear before a competent magis­
trate and to^make and to subscribe the requisite 
declaration on behalf of such printer or publisher.

proper
and not,for all worshippers 
of Vishnu)—

Tuesday, the 31st March. Sri Rama Navami.
Muhammadans—

Friday, the 6th March 
Tuesday, the 31st March ..
Wednesday, the 1st April .. j-Muharram.
Thursday, the 2nd April .. J 
Saturday, the 31st October. Shab-e-barath. 
Thursday, the 17th Decern- Ramzan, 

ber.
Sots.—If any of the Muhammadan scHional holidays not]fled 

above does not fall on the day DOtiSrd. Mohamumdau Government 
servants may be eranted a sectional holiday on the day it aetr.ady 
falls in lien of s holiday on the day notified.

Bakrid.

fc Fart St. George, January 7, 1936.
No. 1.—

The following rules framed under section 20 of 
the Press and Registration of Books Act, 1867, as 
amended, are republished for general information : —•

RULES.

1. One copy or, if requisition be made, a further 
copy or copies not exceeding two, of every book 
printed or lithographed within the Presidency of 
Fort St. George shall, as required in section 9 of the 
Act. be delivered to the Registrar of Books at his 
office, Madras.

C. F. BRACKENBTJRY, 
Chief Secretary.

(Military.)
2. At the same time the printer or lithographer 

shall furnish the Registrar with a memorandum duly 
dated and signed by himself and countersigned by the 
publisher and containing the following particulars: —

(1) The title of the book and the contents of 
the title page.

(2) The language in which the book is written.
(3) The name of—

(a) the author,
lb) the translator, and
(c) the editor of the book or any part thereof.

(4) The subject of the book.
(5) (a) The place of printing, and 

(b) the place of publication.
(6) (o) The name or firm of the printer, and 

(b) the name or firm of the publisher. ...
(7) The date of delivery from the press and of 

the publication.
(8) The number of sheets, leaves or pages.
(9) The size.

(10) The number of the edition.
(11) The number of copies of which the edition

consists. .
(12) Whether the book is printed or lithographed.
(13) The price at which the book is sold to the

NOTIFICATION.
Fart St. George, December 19, 1908 

{G.O. R. No. 956, Public).
No. 1.—

The services of pensioned and discharged sepoys 
of the Native Army required for employment in 
civil capacities may be obtained on application to
the—

(i) Recruiting Staff Officers at the following 
stations : —

Peshawar (Samana via Kohat, from 15th 
April to 15th October) for Pathans. .Jhelum 
for Punjabi Muhammadans. Jullundur for 
Sikhs. Jullundur (Dharmasala, from 15th 
April to 15th October) for Dogras. 
for Rajputana and Central India Hindus 
and Muhammadans. Delhi for .Jats and 
Hindustani Muhammadans. . Lucknow for 
Hindustani Hindus. Poona for Mahrattas 
and Dekhani 'Muhammadans.

(ii) Pension Paymaster, Madras, for .Madrasis.

Agra

AH applications from employers should include the 
particulars shown below, and should be addressed to 
the officers referred to at the places above 
tioned: —

^U*04) The name and residence of the proprietor of 
the copyright or of any portion thereof.

3 The receipt referred to in section 10 of the Act 
<diail be in the following form: —

“ 1 4 R. Registrar of Books. Madras, do hereby
uric now ledge * to have received from C.2L, ' ‘

lithographer, as the case may be), a copy of 
with a memorandum of the particulars

specified in Par£faph 2 °f lh<? rUlOS pub!ith<'d UJadeJ

n^lfiThe "Registrar of Books shall deposit all hooks
4. J be lie* section 9 («> of the Act m a separate

received n constituted a reference library,
library which snau 1 L . . , ,, ...

* , •> nnntmg press shah, within
5. Every keepe P f Jariuar> the first day

ten days after the *a‘Ju]v and the first day of
of April, the fir**' "forward to the District Magis- 
October of each yea , sl*tuate within the limits 

lf of Madras to the Chief Presidency

men-

(1) Name of person or firm offering employment
(2) Nature of, and place at which, employment

is offered.
(3) Proposed pay and period for which

ment is offered.
(4) Whether railway fare to place of

ment will be paid or not.
(o; Whether return railway fare will hp • 

case of pensioner being dischar^ Pr m 
fault of his own, or after a deficit! f°r -n,J 
of service. uennite period

(6) Class of men required,
Dogra, etc.

printer employ-

employ­
er

e,g-’ Sikh, Pathan,

(Republished.) 
C. F. BRACFE1VBURY,

Chlef Secretary.
trate, or 
0f tbo town
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Rules, and in supersession of the rules published with
' (1) Public (Services) Depart- notifications specified

meat No tin cation in the margin as suhse- 
No. 71, dated 9th May quently amended, the Local 
««o( PartTofthci'w Oovernment hereby make 
SI. George Gazette, dated the following special rules to 

_ Ut® iyth May 1981. regulate the method of re- 
(2, Pubbct (Services) tDepart- crumnent the conditions of

No. 197, dated the 25th service, the pay and allow- 
Jebruary 1985, at pages ances of the Madras Excise 
the Vrt° °stealahrfe Subordinate Service herein- 
Gazette, dated the 5 th a*ter referred to as the 
March 1985. Service.”

(Police.)

POSTINGS AND PROMOTION. 
Fort St. George, December 23, 1935. 

No. 1.—Mr. A. J.t, ... . King* District Superintendent of
Police, Trichinopoly district, to be District Superinten­
dent of Police, Ganjam district.

M.R.Ry. S. Parthasarathi Ayyangar Avargal, 
officiating District Superintendent of Police, Ganjam 
district, to be officiating District Superintendent of 
Police, South Areot district. KULES.

, Constitution.—(a) The service shall consist of 
the following categories of officers and the permanent 
cadre of each such category shall be as indicated 
against each: —

No. 3. M.It.Ry. V. K. Rajagopala Thamban Avargal, 
District Superintendent of Police, South Arcot district, 
to be District Superintendent of Police, Trichinopoly 
district.

Permanent
cadre.No. 4.—Mr. A. E. D. Frederick, Assistant Superin­

tendent of Police, Nellore subdivision, to bo officiating 
District Superintendent of Police, Anantapur district, 
from the 6th January 1936, vice M.R.Ry. Rao Bahadur 
M. Govindan Nayar Avargal granted leave preparatory 
to retirement.

Category 1—
Assistant Inspectors—

I Grade
II Grade ..............

Ill Grade
Category 2—
Laboratory Assistants— 

I Grade
II Grade 

III Grade
Category 3— 
Sub-Inspectors—

I Grade 
II Grade

III Grade
IV Grade

... 11
13
14C. F. BRACKENBURY,

Chief Secretary.
1
1
1(Services.)

... 120 

... 121 

... 197 

... 200
(b) Category 1 shall be a selection category.

LEAVE.
Fort St. George, December 24, 1935. v

No. 1.—
Mr. M. Ruthnaswamy? c.i.e., Member of the 

Madras Services Commission, leave on average pay 
for eight days with effect from the 3rd January 1930 
with permission to prefix to it the Christmas and 
New Year holidays.

2. Appointment to, the service.—{a) Appointment 
to the service may be in any category and shall—

(i) in category 1, be by transfer from the cate­
gory of superintendents or upper division clerks in 
the Madras Ministerial Service employed in the office 
of the Commissioner or a Deputy Commissioner of 
Excise, or the Inspector of Excise, Madras Town 
Circle:

C. F. BRACKENBURY, 
Chief Secretary.

NOTIFICATIONS.
Fort St. George. March 24, 1934 

[G.O. No. 311, Public (Services)].
[Typewriting qualification for clerks in Government 

offices.]

Provided that not more than one such appoint­
ment shall be made in any one calendar year;

(ii) in category 2, be by transfer from among 
the members of the Madras Ministerial Service em­
ployed in the Excise department:

Provided that if no qualified and suitable can­
didate is available for appointment by transfer or 
by promotion from category 3, appointment to the 
service may be made by direct recruitment; and

(iii) in category 3, be by direct recruitment 
or by transfer from among members of the Madras 
Ministerial Service employed in the Excise depart­
ment :

No. 68.—
The attention of prospective candidates for employ­

ment in clerical posts under the Government of 
Madras is drawn to the fact that under the Statutory 
Rules governing recruitment to such posts no person 
will be eligible to be considered for appointment as 
clerk after the 1st January 1935 unless be has passed 
the 'Government special test in typewriting by the 
higher grade, or by the lower grade at an examina­
tion held after the 1st January 1933.

In 1934 the Madras Services Commission will not 
•include in its lists of selected candidates candidates 
who have not passed the typewriting examination 
unless it is impossible to select an adequate number 
of candidates who have passed it. Candidates who 
have not qualified in typewriting will not be included 
in the Commission’s list of approved candidates 
unless they so qualify before the end of 1934; and 
these candidates will get no. chance of appointment, 
even if they acquire the typewriting qualification, 
until after those who have qualified themselves before 
appearing for the Commission’s examination.

Persons who wish to take up clerical appointments 
under the Government of Madras should, therefore, 
acquire the typewriting qualification without delay. 
Examinations in typewriting are held quarterly in 
January, April, July and October. Further parti­
culars regarding these examinations may be obtained 
from the Secretary to the Commissioner for Govern­
ment Examinations, Madras.

Provided that when a substantive vacancy in 
the permanent cadre of category 3 in a subdivision 
has been filled or reserved to be filled by transfer, 
the next such vacancy in the said cadre in that sub­
division shall be filled or reserved to be filled by 
direct recruitment and the substantive vacancy next 
following shall be filled or reserved to be filled by 
transfer.

(6) Notwithstanding anything contained in sub­
rule (a) of general rule 3, appointment to the ser­
vice in category 3 in any grade higher than the 
fourth grade may with the approval of the Commis­
sioner of Excise be made by direct recruitment but 
not more than one such appointment shall be made 
in any one calendar year.

3. Appointing authority.—The appointing autho­
rity shall be—

(a) for category 1, the Commissioner of Excise,
(b) for category 2, the Assistant Commissioner

for Distilleries, and . .
(c) for category 3, the Assistant Commissioner 

of the subdivision concerned or the Assistant com­
missioner for Distilleries, as the case may he.

41. Communal representation.—(a) The P^^ions 
of sub-rule (b) of general rule 7 sha“qP-P^ , 
appointments to the service in catego^ ^ m eac.u 
subdivision and in the Distillery Branch separately.

Provided that for the purposes of 
rule, appointments to the service in category 3 by 
direct recruitment of Military PeJ*81° . ,
shall bo deemed to bo appointments to the service by
transfer.

Additional Secretary to Government.
G. T. BOAG,

\

Fort St. George, December 5, 1936 
[G.O. No. 2080, Public (Services)].

In exercise of the powers conferred by rule 44 of 
the Civil Services (Classification, Control’and Appeal)

No. 2.—

shall( mimtSnCh8epar°ately fS°SS subdivision in his
lA
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GEORGE G rul©»Explanation.—For the purposes of this 

Tamil. Telugu and Kauarese shall be regarded as 
the principal languages of the Northern Division 
and Tamil, Malayalam and Kauarese of the Southern

Division.(ii) in the III

FORT ST.
4

to timeLb?nt^der*f

•grszz *wte-
tests.

followingdivision lists prepared from iime 
mission of approved candidates 
preference for appointment to 
gory 3 by—(1) direct recruitment, and(2) transfer from among the members of the

Madras Ministerial Service employed in 
the Excise department. The Assistant 
Commissioner for Distilleries shall main­
tain similar lists prepared from time to 
time by the Commission of approved candi­
dates for appointment to the service in 
category 3 in the Distillery Branch. No 
list of approved candidates for appoint­
ment by transfer in a subdivision shall, 
without the approval of the Commissioner 
of Excise, include the name of any clerk 
employed in any other subdivision.

(ii) The list of approved candidates for appoint­
ment to the service in category 3 by direct recruit- 

shall be arranged in the order of preference
removals from any of 

made except

thegrade,

shall be t0 lated at the

l Vr “the
' thereafter5 a P^

^ .S-Shere shall bp paid * 

the l7st grade, a pay

.itfs:iB^de>apay 
at a ^ caloulated m the

—iVJKag.a pay caioulated*
the SCM°if S'tKrd grade,’ a pay calculated in
the scile of Es. 7(h-5/2-8o;

^category ^ a pay

the rti)°^n the LTd grade, a pay calculated at

the * the third*grade, a pay ca

a 1-y
at the rate of Its. 5o a month : .■Provided that nothing contained m this rule

Ji'g, StU” SWA w \S£ isspsss.sioned Indian officers of the rank of Jamadar or 18th April 1933, as subsequently amended.
Subadar, and other military pensioners and soldiers 9 Special pay.—In addition to the pay specified
who have been retired or discharged and possess (1) -u 'ruje g there shall be paid to a member of the
certificates of education granted by the presidents of service wh’ile holding a post specified in the annexure
half-yearly Garrison boards and certificates of edu- these ruies a special pay calculated at the rate
cation awarded under the provisions ot Educational . A ■ , -u.
Training, Indian Army, 1925, Chapter VI, sections no a ag
35-39, or (.2) certificates of education awarded in 10. Promotion.—(a) Promotions shall be admissible
accordance with regulations contained in Educa- to category 1 from category 2 or category 3 and to
tional Training, 1923, Chapter Y11I, section 29 and category 2 from category 3.
Appendices 1 and II, or can show that they have (6) Notwithstanding anything contained in sub-
been exempted from examination under the provi- rule (6) of general rule 14, a member of the service
sions of Educational 1 raining, 1923, section 32, para- in category 2 or category 3 shall be eligible for pro­
graph 5 (i), G1), (m) and (iv) shall be eligible for | motion to category 1 if he possesses the qualifications appointment to the service in category 3. | prescribed in tub-clause (1) ol clause“ij of sub-lSe

(a) of rule 5.
(c) A member of the service in category 1 shall 

not be eligible for promotion to the first or second 
grade m that category and a member of the service 
m category 3 shall not be eligible for promotion to 
the first, second or third grade in that category

Test A—Criminal Law.
Test B—Accounts.
Test C—Excise Manual.8K tiffins**-*--

vernacular language^ i°f this ruie>
shall mean Tamil, felu* of Madras
Hindustani. **U’ *lalayalam, Kauarese and

n0t ttomoS6 in categ^y 1 shall

Test E sbaU be ■ twA6 “ the higW *,bAule (c) 
U:"dU« the

*** Test E shall ^ -C ma>’ bv fiTl0?®4 ln sub- 
» » HindSttibethe J^wer grade
lelagu. b the other , ot, which if

luat oe. Tamil or

Test
7 There

3—

at

member offull

calculated at 

calculated at 

calculatedmenfc ..
under each community.

(iii) No additions to or the lists specified in clause (i) shall be 
after consulting the Commission.

5. Qualification.—(a) No person 
for appointment to the service—

(i) in category 1, unless he—(1) possesses a working knowledge of at least 
one of the following vernacular languages, 
namely, Tamil, Telugu, Malayalam, Kana- 
rese, Hindustani and Oriya; and

(2) is at least 5 feet 5 inches in height and 
at least 32 inches round the chest on full 
expiration and has a chest expansion i 
least 2 inches;

(ii) in category 2, unless he holds the degree 
of B.A. or B.Sc. in Chemistry of the University of
Madras; and

the
)

shall be eligible

calculated -at

of at
alculated at 

calculated

category 3, unless he is at least 5 feet 
- least 31 inches round the 

chest expansion
(iii) in

5 inches in height and at
full expiration and has 

of at least 2 inches.
cbest on

i(ii) Notwithstanding anything contained in 
clause (ii) of sub-rule (a) of general rule 5, a mili- | 
tarv pensioner or soldier shall be eligible for appoint­
ment to the service in category 3 if he has not 
attained the age of 40 years.

(iii) No person shall be eligible for appointment • 
to the service in category 3 by transfer if he has 
attained the age of 40 years.

6 Probation.—A probationer shah, within the 
prescribed period of probation, pass—

(a) if he is in categoiy 1, the following tests, 
nainelj^k ^—Criminal Law.

Test B—Accounts.
q-est, q—Excise Manual by the lower grade.

E—Vernacular languages in any two of
the languages, Malayalam, Kanarese and

Hindustani of which if one is Hindustani, 
the other must be Tamil or Telugu.

Test F—Engineering;

con-

(6) if he is in category 3—
(i) in the I or II grade, the following tests,

namely. ^ —Criminal Law.
T -x c—Excise Manual, by the lower grade. 
Test E—Vernacular languages—in two (of 

which one must be Tamil or Telugu) of 
the principal languages oi the division in 
which he is employed.
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(«) A member of the 
gory 3 shall llnt . se.rHce m category 2 or cate- 
category 1 uriless he h 6 lglb e , for promotion to 
K and V mentioned if Pfs®1 Xests A to C and 
may be bv th« U “ sugrille (c; of which Test C 
two lanefaeeT ]foweF grade and Test £ shall be in
other mustgbe Tamil or\elugu0 " Hmdustani> the

(/ ) A member of the 
not be eligible for

Fort St. George, December 19, 1935 
\_G.O. Ms. No. 2193, Public {Services)'].

No. 3.—
In exercise of the powers conferred by rule 44 

of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following amendment to the special rules pub­
lished with .Public (Services) Department Notifica­
tion No. 461, dated 30th May 1935, at page 862 of 
Part I of the Fort St. George Gazette, dated 11th 
June 1935: —

service m category 3 shall 
... - . promotion—

Dasserl fihA To, a a?d second Srades unless he has 
^ C' aad & mentioned in sub-

and 'l’est T? * 1<dl dest ^ may l°wer grade
or Tehmn? f ??y tw? (0f which must be Tamil
sinn fr, Rfuthe prmciP^ languages of the divi­
sion in which he is employed;
rpnmil ^^ana^on-—Eor the purposes of this rule 
iamil, leiugu and Kanarese shall be regarded as the 
pi mcipal languages of the Northern Division and 
iamil, Malayalam and Kanarese of the Southern 
Division;

Amendment.
In clause (ii) of sub-rule {d) of rule 3 of thj said 

rules, for the expression, “ in the scale of Rs. 
60—3/2—75 a month;55 the expression, 11 in the scale 
of Rs. 75—5/2—100 a month,55 shall be substituted.

m ^ ^e third grade, unless he has passed 
tb© tests A and C mentioned in sub-rule (c) of which 
lest C may be in the lower grade.

to) A member of the service in category 3 who 
has been given distillery training shall not be eligible 
for promotion to category 1 unless he has passed the 
Test D, Distillery Manual, by the lower grade. A 
member of the service who is posted to work as Assist­
ant Inspector in the Distillery Branch, shall pass 
the said Test D by the higher grade within a year 
of his posting to work as such. Failure to pass the 
test by the higher grade within that period shall 
render him ineligible for further promotion either” 
in the Distillery Branch or elsewhere until he has 
passed it.

{h) A member of the service in category 1 who 
has undergone Distillery training shall not be eligi­
ble for promotion to the first grade of that category 
unless he has worked for at least a year as a member 
of that category in the Distillery Branch.

(i) (i) (1) A member of* the service in category I 
or category 3 who has not passed the departmental 
tests prescribed for a particular grade mentioned in 
sub-rule (d) or sub-rule (f), as the case may be, 
may be promoted to that grade as a special case, 
but if the member so promoted does<uiot jiass the pre­
scribed tests within the number of chances allowed 
under clause (ii), he shall be reverted to the grade 
last held by him, for which the said tests are not 
prescribed.

(2) A member of the service in category 2 
or category 3 who has not passed the departmental 
tests mentioned in sub-rule (c) may be promoted in 
an officiating capacity to category 1 as a special case, 
but if the member so promoted does not. pass the 
prescribed tests within the number of chances 
allowed under clause (ii), he shall be reverted to his 
permanent post.

(ii) A member who has been promoted under 
clause (i) shall be allowed four chances front the date 
of such promotion to pass Tests A, C and F and 
test E in one vernacular and four chances thereafter 
to complete Test B and Test E in a second verna­
cular.

11. Transfers.—{a) (i) Transfers of members oi 
the service from one division to another or to the 
distillery branch or from the distillery branch to a 
division shall be made by the Commissioner of Excise.

(ii) Transfers of members of the service from 
one subdivision to another within the same division 
shall be made by the Deputy Commissioner of Excise
in charge of the division. . « .

{b) In case of emergency, an Inspector of Excise 
in charge of a circle may transfer any member oi 
the service in category 3 from one range to anothei 
within his own circle; but every such transfer shat 
be reported without delay to the Assistant C 

- sioner concerned.

Fort St. George, December 20, 1935 
[G.O. Ms. No. 2204, Public {Services)].

No. 4i—
In exercise of the powers conferred by rules 38 to 

41 of the Civil Services (Classification, Control and 
Appeal) Rules, and in supersession of the rules pub­
lished with Public (Services) Department Notifica­
tion No. 318, dated the 15th April 1935, at page 631 
of Part I of the Fort St. George Gazette, dated the 
23rd April 1935, the Local Government hereby make 
the following special rules: —

RULES.
1. The cadre of category 2 (Assistant Directors of 

Fisheries) of the Madras Fisheries Service shall be 
increased temporarily by one post for a period of 
three years commencing on the 1st April 1934 for 
the performance of the duties of Assistant Biologist 
in the Fisheries Department.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall apply to the holder of the said temporary post 
subject to the following modifications, namely:— ■

(i) No person shall be eligible for appointment 
to the service in the temporary post unless he holds 
the B.A. or the B.Sc. degree of the University oi 
Madras (Pass or Hons.) with Botany and Zoology 
as main or subsidiary subjects.

(ii) There shall be paid to the holder of the said 
temporary post a pay calculated at the rate of 
Rs. 200 a month.

Explanation.—In this rule the expression e the 
holder of the said temporary post 5 means ‘ the per­
son counted against the temporary post.5

Fort St. George, December 23, 1935 
[G.O. No. 2209, Public {Services)].

No. 5.—
In exercise of the powers conferred by rules 38 to 

41 of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following amendment to the special rules to 
regulate the method of recruitment, the conditions 
of service and the pay and allowances of the Madras 
General Service published with Public (Services) 
Department Notification No.'176, dated the 23rd 
July 1934, at pages 1494 to 1499 of Part I of the 
Fort St. George Gazette, dated the 28th August 
1934, as subsequently amended.

The amendment hereby made shall be deemed to 
have been made and to have come into force on 
and from the 1st July 1935.

Amendment.
In section XV of Part II of the said rules

(1) in the proviso to rule 3, clauses (i) and (n) 
shall be renumbered (ii) and (iii) respectively and the 
following shall be inserted as clause (i), nainelj .

“ (i) a person recruited by transfer iroin the 
Madras Civil Service (Executive Branch) or trom 
class IX (Assistant Secretaries to Government) shall 
be entitled to draw pay in the scale admissible to 
him under the rules for the said service or class, 
as the case may be; M , . ,

(2) after rule 3, the following rule shall be 
added, namely: —

“ 4. Special pay.—There shall be paid to a 
person recruited by transfer from the Madras Civil 
Service (Executive Branch), in addition to the pay 
admissible to him under rule 3, a special pay calcu­
lated at the rate of Rs. 60 a month.”

ANNEXURE. 
(Referred to in rule 9.)

Station.
Rate of 

special pay
perDescription of post. mensem. 

rs. A. r.
20 0 0 *

.. 7 8 0 *
iocalities 30 0 0 t

.. Santaravur ..
Do

.. Unhealthy
declared hy the 
Local Government 
as such.

1 Assistant Inspector
2 Sub-Inspectors ..
3 Assistant Inspectors

13 8 0 tDo.4 Suh*Inspectors ..

JSSPSiPSIlHfl-S
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(Special.)Fort St. George, December 23, 1935 
[G.O. .Vs. JVo. 2216, Public (Services)}.

No. 6.—
In exercise of the powers conferred by rules 3S to 

41 of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: —

LEAVE.
Fort St. George, December 3L J93 Co]lector

No. L—Mr. S. A. Iyengar, ^.^/jeave on »vernge 
and Magistrate in the Nellore ^j^gg 
pay for one day on the 3rd Janua y

Rlll.ES.
1. The cadre of class II (Assistant Engineers) of 

the Madras Engineering Service shall be increased 
temporarily by one post for the period commencing 
on the date of formation of a special subdivision in 
the South Presidency Division and ending on the 
31st March 1936 for the performance of work con­
nected with the construction of three second-class 
residences at Adyar.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadre 
shall applj- to the holder of the said temporary post, 
subject to the modification, that the holder of the 
said temporary post shall not be regarded as a pro­
bationer in the service or be entitled by reason only 
of his temporary appointment to any preferential 
claim to future appointment to the service.

appointments.
Fort St. George, December 20, 19<>5- Avflrga]>

No. 2.—U. B“munSist*r0and Sessions 
Subordinate Judge and acting Sessions Judg?>
Judge, II Grade, to be District *Q“ ber 1934, m
II Grade, with effect from the 16th Dec jtf.R.Ry. 
the vacancy caused by the retiremen 
A. V. Ratnavelu Pillai Avargal.

at o mrpv P TCundu Panikkar Avargal, 
No. 3.—M.R.Ry. r. ixunuu Sessions

Subordinate Judge, and acting Dis . Judge,
Judge, H Grade? to 6e District and Sessions Juag,
H Grade, with effect from the 16th Raja.
vacancy caused by the retirement of M.R- 7- 
gopala Ayyangar Avargal.

No. 4.—M.R.Ry. M. Subrahmanya Ayyar Avargal, 
Subordinate Judge and acting District and 
Judge, II Grade, to be Districtand Sessions Judge, 
n Grade, with effect from the 20th April 193o, m the 
vacancy caused by the retirement of M.R.Ry. Diwan 
Bahadur T. Bhujanga Rao Avargal.

Fort. St. George, December 23, 1935 
[G.O. Ms. No. 2217, Public (Services)}.

No. 7.—
In exercise of the powers conferred by rule 44 

of the Civil Services (classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: —

RULES.
1. The cadres of the Madras Engineering Snbordi- 

nate Service shall be increased temporarily by two 
posts in class I (supervisors) and by two posts of 
draughtsmen in the III Grade in class IV for the 
period commencing on the date of formation of a 
special subdivision in the South Presidency Division 
and ending on the 31st March 1936 for the perform­
ance of work connected with the construction of 
three second-class residences at Adyar.

2. The general and special rules applicable to 
holders of permanent posts borne on the said cadres 
shall respectively apply to the holders of the said 
temporary posts, subject to the following modifica­
tions, namely, that there shall be paid to each of the 
holders of the said temporary posts of—

(a) ^draughtsmen, a pay calculated at the rate 
of Rs. 50 a month; and

(b) supervisors, a pay calculated in the scale of 
Rs. 60-—10/3—100 a month or if he possesses the B.E. 
Degree of the University of Madras or the diploma 
in Engineering (Civil or Mechanical) of the College 
of Engineering. Guindv, in the scale of Rupees 
90—10/3—110—15/3—140 a month:

Provided that nothing contained in this rule 
shall affect the operation of the rules published with 
Public (Services) Department notification, dated 13th 
April 1933, at pages 1-57 of the Supplement to 
Part I of the Fort St. George Gazette, dated 18th 
April 1933, as subsequently amended.

No. 5.—M.R.Ry. T. N. Krialmamurti Vajappayar 
Avargal. acting District and Sessions Judge, II Grade, 
(retired) to be District and Sessions Judge, II Grade, 
with effect from the 1st July 1935, in the vacancy 
caused by the retirement of Khan Bahadur G. J. Qurai- 
shi Sahib Bahadur.

No. 6.—M.R.Ry. S. G. Srinivasa Acharya Avargal, 
Subordinate Judge and acting District and Sessions 
Judge, II Grade, to be District and Sessions Judge, 
II Grade, with effect from the 18th September 1935, in 
the vacanoy caused by the retirement of M.R.Ry. 
C. Yiraswami Reddi Garu.

1PRESS COMMUNIQUE.

Fort St. George, January 3, 1936.
• N°: 7+*~^n,°Pe° c°PaP0titiveesamination for ad mis- 

aon to the Indian Civil Service will be held in London 
m July and August 1936.

2 The ago of the candidates on the 1st August 1936 
must bo less than 2t years but not less than 2JL years

3. Applications from intending candidates .
the Secretary, Civil Service CoS™ S.““h 
Gardens, London, W-l, on or before the 8thM*y 193^°“

and regulations, and a,ul6s 
^obtained from the Director

C. P. brackenbdry,
ChieJ Secretary,

Fort St. George. December 23, 1935 
[G.O. Ms. No. 2218, Public (Services)}.

A'e. 8.—
In exercise of the powers conferred by rule 44 

of the Civil Services (Classification, Control and 
Appeal) Rules, the Local Government hereby make 
the following special rules: — finance department.

RULES.
J. The cadre of clerks, lower division, in the 

Madras Ministerial Service employed in the Public 
Works Department shall be increased temporarily 
by two posts for the period commencing on the date 
of formation of a special subdivision in the South 
Presidency Division and ending on the 31st March 
19313 for the performance of work connected with 
the construction of three second-class residences at 
Adyar.

o The general and special rules applicable to 
holders of permanent posts borne on the said cadre 

aonlv to the holders of the said temporary 
post?, subject to the modifications specified ,n the 
said special rules in respect of temporary establish- 
meats m the Public Works Department.

appointment.
Fort St. George, December 23 1{m 

No. 1.—M.R.Ry. c. V. Yenldtoe ’ 5‘
Chief Draughtsman, office of the Avargal, B P

postings.
-^TgZ^ecem^28’l935.

be Senior Deputy SuperinS^t,Vove^S fr°® Wo to

££ ST-
Govern’

No. 2.

P. APPU NAIR,
Deputy Secretary to Government.
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NOTIFICATION.

No 4__m aeor^«» January 2, 1936.

Progressive total.
RECEIPTS.

India to end of 
November 1935. England to end 

of October 1935.
Budget

Estimate,
1935-1936.

TotaL
R8. RS.IX.-—A. Scheduled Taxes .. 

v.—Land Revenue .
VI.—Excise 

VII.—Stamps 
VIII.—Forest

IX.—Registration .. ' \
™-_IR&SS0a;e’keptW0ik8f0r "W°h °ii>!ta' an'd'
XIV-_I AcBooan% . e‘°- Wotk9 »
XVI. —Interest

XVII. —Administration of Justice
aQd Convict Settlements XIX.—Police 

XX.—Ports and Pilotage 
XXI.—Education 

XXII.—Medical 
XXIII.—Public Health 
XXIV.—Agriculture ..
XXV. —Industries
XXVI. —Miscellaneous Departments 
XXX.—Civil Works .. ,

^XX-A.—Receipts from Hydro-Electric Schemes 
XXXIL.—Transfers from the Famine Relief Fund 

XXXni. -Receipts In aid of Superannuation 
XXXIV.—stationery and Printing 
XXXV.—Miscellaneous

RS. RS.1,792
1,50,14,74-7
2,56.06,225
1,40,01,381

28,58,920
21,47,324

— 21,35,278
1,15,853

13,74,751
11,70,627
2,56,586
2,59,794
5,72,977
4,80,761
1,09,821
3,42,867
9,36,879

32,67,123
5,52,310
6,30,887

98,102
1.81,230
3,25,684

„ 1,792
1,50,14,747 
2,56,06,225 
1,40,04,331 

28,59,040 
21,47,324

— 21,35,278
1,15,853

13,74,751
11,70,627

2,56,586
2,59,794

*5,72,977
4,30,774
1,09,861
3,42.867
9,36.879

32,67,123
5,52,310
6,23,381
’*98.102
1,81,483
3,25,684

7,36,93.700
4,23,70,800
2,17,84,000

44.08.900 
31,45,400

— 42,63,400
1,72.000

23,51,700
16,04,000
5,34,400
5,50,800

*8,67,000
9,59,700
1,59,600
4.50.300

14.64.900 
45,89,800 
19,90,500
6,59,900
2.40.300
2.07.500
4.69.500
9.22.500

120
/

13
40

7,506

253

Total, Revenue .. 6,81,74,363 7,080 6,81,67,283 15,93,39,800
Famine Relief Fund 
Suspense Accounts
Appropriation for reduction or avoidance of debt 
Depreciation Funds
Loans and Advances by Provincial Government 
Advances from Provincial Loans Fund 
Subventions from Centra] Road Development Account 
Civil Deposits

59,734
4,16,030
9,70,324

25,05,795

59,734
4,10,030
9,70,324

25,65,795

1,51,100
4,29,200

28,01,000
2,16,000

33,43,800
i3,00,000

1.92,4001,58,943 1,58,943
Total, Receipts 7,23,45,189 7,080 7,23,38,109 16,77,73,300

Add—Opening balance

Total ..
* 3,47,54,275 3,05.95,031
10,70,92,384 19,83,08,331

DISBURSEMENTS.
6 Land Revenue
6 Excise
7 Stamps
8 Forest
8a Forest Capital Outlay charged to Revenue
9 Registration

14 Interest on Works for which Capital Accounts are kept 
16 ’ Other Revenue Expenditure financed from ordinary revenue 
10 Construction of Irrigation, Navigation, etc., Works..
19 Interest on Ordinary Debt ..
20 Interest on other Obligations
21 Reduction or avoidance of Debt
22 General Administration
24 Administration of Justice .. ..
25 Jails and Convict Settlements .. ..
20 Police
27 Ports and Pilotage 
80 Scientific Departments ..
31 Education
32 Medical 

' 33 Public Health ..
34 Agriculture
35 Industries
37 Miscellaneous Departments 
41 Civil Works
410 Interest on Capital Outlay on Hydro-Electric Schemes 
43 Famine
45 Superannuation Allowances and Pensions ..
45a Commuted valuo of Pensions financed from ordinary Revenues
46 Stationery and Printing
47 Miscellaneous

12,70,694
21,89,231

3,38,745
22,99,217

1,71,044
19,53,878

22,77,030
1,32,737
2,68,082

9,70,324
1,76,83,553

01,93,164
15,46,827

1,04,70,134
10,815

1,33,063
1,25,75,802

56,35,897
12,20,585
20,02,195
11.22,840
3O,40,OS6
73,24,202
1*5,35,830
44,05,978

4,22,780
10,77,410

3,00,817

11,680
13,133
2,253

1,07,027

7,207

12.88.374 
22,02,304

3,40,998
24,06,244

1,71,044
19,60,145

22,77,030
I, 32,737 
2,68,082

*9,70,324
1,79,78.500

63.32,937
15.63.374 

1,06,37,357
10,816

1,57,343
1,20,26,362

57,90,644
12,27,785
27,07,288
II, 60,013 
30,55,593 
75,32,202

15,38,213 
54,85,498 
4,22,780 

11,51,523 
3,00,883

18,34,800
36,07,600
5.09.200

38.97.000 
- 2,70,700

. 29,52,200

44.48.000
3.78.100 

67,47,700
9,700

28.01.000 
2,S0,S2.600

99.79.000 
21,45,100

1,67,11,500
10,300
80,000

2,52,29,800
93.56.000
20.59.900
41.08.000
24.40.200
53.37.900 

1,38,37,900
*i,25,000
50.77.200 

7,97,200
19.33.900
4.20.100

2,94,947
1,39,773

21,547
1,67,173

24,280
50,580

1,54,747
7,200

45,093
37,773
9,507

2,08,000

2,333
10,79,520

74,107
66

Total, Expenditure charged to Revenue 8,93,10,060 24,57,986 9,17,08,052 15,88,54,800
62a Capital Outlay on Forests
55 Construction of Irrigation, etc., Works (not charged to Revenue) 
66o Capital Outlay on Industrial Development 
58 Capital Outlay on Hydro-Electric Scheme 
60 Civil Works (not charged to Revenue)
6 0b Payments of Commuted value of Pensions 
Subventions from Central Road Development Account . 
Depreciation Funds 
Famine Relief Fund 
Suspense Account
Loans and Advances by Provincial Government 
Advances from Provincial Loans Fund 
Civil Deposits

20,41,503

22,13,862
2,14,541

16,740

18,200

8,787
20,59,703

22,22,640
2,14,541

*10,740

37.26.300 
21,000

62,66,000
8,23,700

10.46.000 
l,74,SOO
2.40.300 
4,29,200

36,70,100
28,01,000
1.98.000

4,22,077
10,18,417
9,70,324

4,22,077
10,18,417
9,70,324

452452• •
Total, Disbursement M 9,62,08,042 9,86,03,015 17,72,51,200

83,99,369 2,11,17,131

10,70.92,384 19,83,08,331

24,84,073
Add—Closing balance ..

Total ..

a c 1^gOV*siona*ly adopted being the closing balance on 31st March 1035 including adjustments made in March 1935 final and supplemental

C. E. JONES, 
Secretary to Government,
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ChikkaJo
chrtb“i«hrevoke the licence granted to Mr. 

o£ the Andkrs Evangelical Luther 
district of Guntur, under the said s 
day of June 1924. nonf0rred by-

Vo 7.—In exercise of the PoWff® . -e Act, 187- 
section 9 of the Indian Christian M.ar^by pleased, 
fXV of 1872), the Governor in Council ’ 1936, to
with effect on and from th®31^hi]^a Jesudas of the
revoke the licence granted to Mr. C ^ ^ district of 
Guntur, unTfth:' Wn oa the 27th day of

T"Xercise of the

rxV°of 1872!, tt G^verno^'C^nf 
with effect on and from the 31st Jant ^rushottam 
revoke the licence granted to Mr- Pu P pburcb in the 
of the Andhra Evangelical Lu^era^t:nn 0n the llth 
district of Guntur, under the said section on tne
day of December 191S.

ERRATUM.
Fort St. George, December 19, 1935.

In the draft notification under section 4(1) of the 
Land Acquisition Act I of 1894, as amended by Act 
XXXVIII of 1923, in respect of the lands proposed to be 
acquired in Pullareddigudem Agraharam, Palnad taluk. 
Guntur district, to preserve the Buddhists’ remains at 
Nagarjunakonda published at page 1303, Part I of the 
Fort St. George Gazette, dated 1st October 1935—

Against S. Nos. 1 B part (0*62 acre), 3 B part (0’S2 acre), 1 B 
part. (0*19 acre) and lfi part (1*15 acres) reputed owner, for * Sri 
Pusbpagiri Pethadhipathi Sreemath Abhinavoddanda Vidya Nara- 
simhaswami Bharathi Swamulavaru,’ read ‘ Sri Pushpagiri Pethadhi­
pathi Sreemath Abhinavoddanda Vidya Naraslmha Bharathi Swamnlavarn.’

ACQUISITION OF LAND.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the lands 
specified below and measuring 2*78 acres, be the same a 
little more or less, are needed for a public purpose, to wit, 
for preserving Buddhists’ remains at Nagarjunakonda ; 
and under sections 3 and 7 of the same Act, the 
Revenue Divisional Officer, Narasaraopet division, is 
appointed to perform the functions of a Collector under 
the Act and directed to take order for the acquisition of 
the said lands. A plan of the lands is kept in the office of 
the Revenue Divisional Officer, Narasaraopet division, 
and may be inspected at any time during office hours.

Guntur district, Palnad taluk, 
Pullareddigndem Agraharam village.

Unenfranchised devadayam inam, drv, new S. No. 71, 
belonging to Sri Pushpagiri Pethadhipathi Sri Math 
Abhinavoddanda Vidya Naraslmha Bharathi Swamula- 
vam, bounded on the north, east, south and west by No.
IB .. . .. ..

Unenfranchised devadayam inam, drv, new S. No. 72", 
belonging to Sri Pnshpagiri Pethadhipathi Sri Math 
Abhinavoddanda Vidya Naraslmha Bharathi Swamula­
varu, bounded on the north by No. 70 ; east, south and 
west by No. IB..

Unenfranchised devadayam Inam. dry, new S. No. 73, 
belonging to Sri Pusbpagiri Pethadhipathi Sri Math 
Abhinavoddanda Vidya Naraslmha Bharathi Swamula­
varu, bounded on the north by forest reserve ; east, south 
and west by No. 1 B

Unenfranchised devadayam inam, dry, new S. No. 74, 
belonging to Sri Pushpagiri Pethadhipathi Sri Math 
Abhinavoddanda Vidya Narasimha Bharathi Swamula­
varu, bounded on the north by No. 1 B ; east, south and 
west by No. 1G

c. E. JONES,
to Government.Secretary

(Marine.)

notifications.
Fort St. George, December 26, 1935 
[G.O. No. 657, Finance (Marine)].

No. l.—For the purpose of Paris Sanitary Convention, 
1926, it is notified for general information that the town 
and port of Cochin are declared infected with cholera.

ACS.

0*62

Fort St. George, January 3, 1936 
[G.O. No. 11, Finance (Marine)].

No. 2.—For the purpose of Paris Sanitary Convention, 
1926, it is notified for general information that the town 
and port of Adirampatnam are declared infected with 
cholera.

0-82

0*19

Fort St. George, January 7, 1936 
(G.O. Ms. No. 16, Finance).

No. 3.—For the purpose of Paris Sanitary Convention 
1926 it is notified for general information that the town 
and port of Porto Novo is declared infected 
cholera.

1-15

Total .. 2*78
with

C. K. VTJAYARAGHAVAN, 
Deputy Secretary to Government. C. E. JONES, 

Secretary to Government.

(Ecclesiastical.)

LAW DEPARTMENT. 
(General.)

APPOINTMENTS.
Fort St. George, December 23, 1935.

(With effect from 1st December 1935.)
No. 1.—The Hon’ble Mr. Justice Sydney Burn, T.C.S., 

to be a Trustee of the Cathedral Church of St. George 
and a Lay Trustee of the Cathedral Chaplaincy, Madras, 
vice Mr. R. W. The obald resigned.

No. 2.—Lieut.-Col. Harry Sim Ibbetson Pearson, 
to be a Lay Trustee of St. John the Evangelist Church, 
Cannanore, to fill an existing vacancy.

No. 3.—Mr. Harold Vellacott Stocker, to be a Lay 
Trustee of St. Thomas’ Church, Coeanada, vice Mr. S. A. 
Chee.-man resigned.

POSTINGS.
George, December 22, 1936.

acting Subordinate Judge, on^um^ro Pfnfculu Garu,
Sub-Court, Guntur, as the PrmcbTl £? ^ fco <*e 
of the Court, vice M.R.Ry S J'Judge 
Ayyangar Avargal, transferred. * Umarachakravarti

Avargal, Ayyangar
Suoordinate Judge, Sub-Court n* and Printing 
c°urt. DevBkotlai, as the PriMmai‘n<?U& to the Sub 

c-c-
No. 3.—C. C. 0. Alini Sah;k

BSr* ~

Fort St.

MARRIAGE LICENCES.
No. 4.—In exercise of the powers conferred by 

section 9 of the Indian Christian Marriage Act, 1872 
(XV of 1872), the Governor in Council is hereby pleased, 
with effect on and from the 31st January 1936, to 
revoke the licence granted to Mr. Jala Bhushanam of the 
Andhra Evangelical Lutheran Church, in the district of 
Guntur, under the said section on the 10th day of June 
1924.

No. 5.—In exercise of the powers conferred by
section 0 of the Indian Christian Marriage Act, 1872 
(XV of 1872), tho Governor in Council is hereby pleased, 
with effect on and from the 31st January 1936, to 
revoke the licence granted to Mr. Gali Joseph of the 
Andhra Evangelical Lutheran Church in the district of 
Guntur, under the said section on the 10th day of 
August 1916.

No. 6.—In exercise of the powers conferred by
section 9 of tho Indian Christian Marriage Act, 1872 
(XV of 1872), the Governor in Council is hereby pleased, 
with effect on and from the 31st January 1936, to

Ayy arNo. 4.—-M.R.Ry a tt i ■Aa,
temporarily a, Addition!

withdkI^^T
Port St. George, jnrv °WERS.

No. 5.—Under the proviab * 3’ 1836.

ctlon of th

act
udge.

v

e
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Bench of Magistrates at the place specified against his 
name conferred on the undermentioned perso

M.R.Ry. Siplaputhur Margasahayam Subramania 
Ayyar Avargal (who has resigned his appoint­
ment)—Abiramam in the district of Ramnad.

Fort St. George, December 23, 1935.
No. 13.—Under section 12 of the Code of Criminal 

Procedure, 1898, the undermentioned officers in the 
districts specified against their names are appointed to be 
Magistrates of the third class, and under section 37 
they are invested with all the powers specified in the 
fourth schedule as powers which the Government may 
confer on a Magistrate of that class :—

M.R.Ry. Pavadai Pillai Govindaraju Pillai, clerk, 
Collector’s Office, Vellore—North Arcot.

Fort St. George, January 3, 1936.
M.R.Ry. Subbaroyan Narayanaswami Ayyar, clerk, 

Collector’s office, Vellore—North Arcot.

n :—

INVESTITURE OF POWERS.
Fort St. George, December 24, 1935.

No. 6.—Under section 562 of the Code of Criminal 
Procedure, 1898, as amended by Acts XVIII and 
XXXVII of 1923, the Government hereby empower 
the undermentioned Second-class Magistrate in the 
district specified against his name to pass orders as to 
first offenders

M.R.Ry. John Martin Viswasam—Chittoor.
No. 14.—Under section 12 of the Code of Criminal 

Procedure, 1898, the undermentioned officer in the 
district specified against his name is appointed to be a 
Magistrate of the second class, and under section 37, 
he is invested with all the powers specified in the 
fourth schedule as powers which the Government may 
confer on a magistrate of that class except the powers 
to record statements and confessions under section .164, 
to authorize the detention of accused persons in the 
custody of the police under section 167 and to pass 
orders as to first offenders under section 562, Criminal 
Procedure Code :—

M.R.Ry. W. G. Janakirama Mudaliyar, Stationary 
Sub-Magistrate—North Arcot.

No. 7.—Under section 164 of the Code of Criminal 
Procedure, 1898, as amended by the Criminal Procedure 
Code Amendment Act XVIII of 1923, the under­
mentioned Second-class Magistrate in the district noted 
against his name is empowered to record any statement 
or confession made to him in the course of an investi­
gation under Chapter XIV of the said Code or at any 
time afterwards before the commencement of the enquiry 
or trial :—

M.R.Ry. John Martin Viswasam—Chittoor.

Fort St. George, December 23, 1935.
No. 8—Under section 357 of the Code of Criminal 

Procedure, 1898, the undermentioned Deputy Collectors 
and First-class Magistrates in the districts specified 
against their names are authorized to take down the 
evidence of witnesses with their own hand in the 
English language

M.R.Ry. K. P. Krishnan Nayar Avargal—Trichino- 
poly.

M.R.Ry. A. Dorairaja Avargal—Chittoor.

Fort St. George, December 20, 1935.
No. 15.—Under section 12 of the Code of Criminal 

Procedure, 1898, the undermentioned officer in the 
district specified against his name is appointed to be a 
Magistrate of the second class, and under section 37,.- 
he is invested with all the powers specified in the 
fourth schedule as powers which the Government may 
confer on a magistrate of that class except the powers to 
record statements and confessions under section 164, to 
authorize the detention of accused persons in the custody 
of Police under section 167, and to pass orders as to 
first offenders under section 562 of the Code of 
Criminal Procedure :—

Muhammad Burhanmohideen Dulvi Sahib, Station­
ary Sub-Magistrate—North Arcot.

No. 9.—Under section 357 of the Code .of Criminal 
Procedure, 1898, the undermentioned officers in the 
districts specified against their names are authorized to 
take down the evidence of witnesses with their own hand 
in the English language

M.R Ry. S. Chidambaram Pillai, Second-class 
Magistrate—Tinnevelly.

Fort St. George, December 22, 1935.
M.R.Ry. J. Sriramamurti Pantulu Garu, Assistant 

Sessions Judge—-Guntur.
M.R.Ry. A. Venkatarama Ayyar Avargal, Assistant 

Sessions Judge—Trichinopoly.

Fort St. George, December 24, 1935.
No. 16.—Under section 4 of the Madras Children. 

Act. 1920, the Local Government specially authorize 
M.R.Ry. N. V. Sugavanam, Second-class Magistrate in 
the district of Salem, to exercise all the powers conferred 
on Courts by the Act.

Fort St. George, December 20, 1935.
No. 10.—Under section 14 of the Code of Criminal 

Procedure, 1898, the Governor in Council is pleased to 
appoint Saiyid Abdul Kasim Razvi Sahib Bahadur to 
be a Special Magistrate for the area comprised within the 
jurisdiction of the Bench of Magistrates at Chittoor in 
the district of Chittoor and to confer on him all the 
ordinary powers of a magistrate of the first class and 
further to direct under section 15 (1) of the Code that 
he shall exercise these powers as a member of the 
Bench of Magistrates established for that area.

No. 17.—The Governor in Council is pleased to 
empower M.R.Ry. Sundararaj Joseph Gnanaolivu Avar­
gal, Special First-class Magistrate in the district of 
G'hingleput, to take cognizance under clauses (a) and (5) 
of section 190 (1) of the Code of Criminal Procedure, 
1898, of the offences specified in items (1) to (5) of 
rule 1 of the rules in Notification No. 737, Home 
(Judicial), dated the 13th. August 1919, published at 
pages 1040 and 1041 of Part I of the Fort St. George 
Gazette of the 26th idem, as amended by subsequent 
notifications, arising within the limits of the jurisdiction 
of the Bench of Magistrates at Sembiam.

Fort St. George, December 24, 1935.
No. 11.—Under section 14 of the Code of Criminal 

Procedure, 1898, the Governor in Council is pleased to 
appoint M.R.Ry. Sundararaj Joseph Gnanaolivu Avar­
gal, to be a Special Magistrate for the area comprised 
within the jurisdiction of the Bench of Magistrates at 
Sembiam in the district of Chingleput and to confer on 
him all the ordinary powers of a magistrate of the first 
class and further to direct under section 15 (1) of the 
Code that he shall exercise these powers as a member 
of the Bench of Magistrates established for that area.

No. 12.—Under section 12 of the Code of Criminal 
Procedure, 1898, the undermentioned officer in the 
district specified against his name is appointed to be 
a Magistrate of the second class, and under section 37 
he is invested with all tho powers specified in the fourth 
schedule as powers which the Government may confer 
on a Magistrate of that class :—

M.R.Ry. N. V. Sugavanam, Sub-Magistrate—Salem.

No. 18.—The Governor in Council is pleased to 
appoint the undermentioned persons to be Special 
Magistrates for the area comprised within the jurisdiction 
of the Bench of Magistrates at the places specified 
against their names with the powers and subject to the 
terms and conditions specified in Notification No. 73 , 
’Home (Judicial), dated tho 13th August 1919, publisie 
at pages 1040 and 1041 of Part I of the Fort St. e 9 
Gazette of the 26th idem, as amended by subsequ 
notifications:—

M.R.Ry. Tanjoro Chandrasekara-, gembiam in the 
Achari Avargal I district of.

M.R.Ry. Polal Thirunavukkarasu j CjjingiepUt. 
Mudaliyar Avargal

Fort St- George, December 20, 1935.
No. 19.—Tho Governor in Council i£i pleased to

Spe^Fi^tic^MaglfcfaS^ tStncUf CUM

to take cognizance under clauses (a) and (6) of section2
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ber2lal)f
of

T 2l_Tto following notifioot‘°
m^o» is republish =-

Govern*
190 (1) of the Code of Criminal Procedure, 1S9S, of all 
■fehe offences mentioned in section 260 of the Code, 
■arising within the limits of the jurisdiction of the Bench 
•of Magistrates at Chittoor. TilE^T*depar

rOBEIGNANDPOHTIW1' 3._

Simla, the 16th Sep* er3 $
No. 0l4-G.-In eserase i ^ l«0 (g£d to

Section3oftbeInd.an Po-3P Council * P n bo
iq.>0i the Governor-Genera^ amendmenw__ .
^ £t »*“* •
made in the Indian Passpor

■ Inrn.e3of the said n.^ KW^or
(i) for the words oy u b laad stia 

Nushki land route,” the ward, /
substituted ; and _ following explaa*fcl0n

(ii) for Explanation I£*he
shall be substituted, namely:

“Explanation II. A P ^ }aC0 
to be proceeding fro W from g

(i) after clause (/) the [ouowiu* 
inserted, namely inhabitants of

■'ttw.”bSS“««“ M- *
land over the Sino-Burma border,

(A>SS;iJ&.a^heNepal

ERRATUM.
Fort St. George, December 23, 1935.

In Notification No. 551, Law (General), dated the 
10th July 1935, published at page 999 of Part I of the 
Fort St. George Gazette, dated the 16th July 1935, delete 
the word * Barasoro ’ and the entries against it occurring 
■under ‘Atagada estate’ and insert them under ‘ Khallikota 
estate. ‘ 1

NOTIFICATIONS.
Fort St. George, December 27, 1935 \

[G.O. Ms. No. 4111, Law (General)].
No. 20.—Whereas the Zamindar of Bodokhimedi 

Estate, Ganjam district, has applied for an order 
directing the preparation of a record of rights in respect

of the villages noted in the 
margin and has given an 
undertaking to deposit an 
adequate amount towards 
the expenses thereof, the 
Local Government in exer­
cise of the

shall bo deemed 
outside India , 

such place

Village number.
228. Alarigada.
£00. Anangapur.
125. Bamakai.
3 32. Mundapota.
179. Dabhar.

45. Banamali.
7. Sahadeva Tikarpada. 

71. Talasingi.
180. Tentuapada.
124. Madanmohanpnr.
227. PiLlipadmanabhapur.

73, Poclubadi.

powers con­
ferred by soction 164 (i) of 
the Madras Estates Land 
Act I of 1908, as amended 
by Act VIII of 1934, 
horeby direct the prepa­

ration of a record of rights of the villages referred to 
above, by the Additional Revenue Officer, Chatrapur, 

‘who is appointed to be Collector for carrying out record 
of rights operations in the Ganjam district.

The record of rights shall show—
(1) the name of each landholder in the village ;
(2) the name of each ryot or where there is no ryot 

the name of the occupant ;
(3) the survey numbers and subdivisions compris­

ing the land held by the ryot (or occupant as the case 
may be) as shown in the survey maps of the village and 
the area of each survey number (or subdivision);

(4) whether, such survey number (or subdivision as 
the case may be) is wet, manavari, dry or garden land ; 
if wet, whether single or double crop land ;

(5) the rent lawfully payable at the time when the 
record is prepared ; and whether the ryot is entitled to 
the benefit of proviso (a), clause (1). of section 30;

((>) any rights lawfully incident to the holding ;
(7) the record of irrigation rights and the record of 

any special rights in waste lands contemplated by 
section 1G4 (3) of the Estates Land Act.

(i) bTibatans, Bhutanese, and Nepalese enter­
ing British lodia by land over the Tibetan
border, , , ,

(j) Siamese entering British India by land 
over the Siam border,

(k) persons
British India by land over the Sino-Burmese, 
Nepalese, Tibetan, and Siamese borders,”; 
and

- (ii) clause (g) shall be re-lettered (l).
B. H. BOULTON, 

Deputy Seer»fary to Government.

i
domiciled in India entering

Fort St. George, January 7, 1936.
-iff* ?5r‘~Th9 Allowing notifications of 
ment of India are republished

department of commerce and industry.
v Emigration.

Simla, the 3rd September 1914 
*o. 8759—8774-24.-—-The fnllr.i..: 

arranged by the GovernmentonnLT^”® ha3 ba3a
rte G^ve.mmen! ‘he Union of Sou h inrd,33II33i°'> with 
the adnnsaon into the Union Afnea to fa0>litate 
children of Indiana resident ia tL. 3 W,vos aad minor 

2. The husband or fathe- „ count^ 
desires to obtain a certifi ?den,t ia South Africa „u 
magistrate in India to f*^,3343 of relationshin f* Wbo 
Union of South'^ *■££? intoV

"* t
authorities in South Af?1^ form th? j?09’ mako 
district in South Afrit?“a or to the mairicf ?lgratio11 
obtaining from the ^ “ whi<* he Fat® of the
Gcate in respect of his°annr'^ in South Af-?S &nd 0Q

the Govern -

Fort St. George, December 23, 1935.
No. 21.—Under section 57 (1) of the Provincial 

Insolvency Act, 1920 (V of 1920), the Local Government 
are pleased to appoint M.R.Ry. S. Gnaoa Olivu Avargal 
to be Official Receiver within the local limits of the 
jurisdiction of the Disrrict Court, Madura, for one year 
from the 1st January 1936.

Fort St. George, December 27, 1935 
[G.O. Ms. No. 4110, Law (General)].

No. 22.—Under section 4 of the Madras Civil Courts 
Act, 1873 (III of 1873), as amended by Madras Act HI 
of 1925, the Local Government after consultation with 
the High Court, are pleased to direct that the number 
of District Munsifs to be appointed to the District 
Munsifs Court, NVgapaiara, in the district of East 
Tanjore. shall be one with effect from the date of relief 
of Mr. N. D. Krishna Rao, J.C S.

3 Theisas® pzsss> >«.. «
Mamlatdar a Sub °r?°ep ri°t bel6n^Uiry

" 9uPPort

eld3-
No 23.—Under section 4 of tbe^ Madras Civil Courts 

amended by Madras Act HIAct, IS73(ITI of 187..), as 
of 1925 the Local Government a*><-*r consultation with j 
the High Court, are pieasod to direct that the number of 
District Munsifs t> be appointed to the District 
MunsiFs Court, Coimbatore, m tho <hetnerof Coim­
batore, shall be two with effict from the_ 3rd January 
1930 up to the date of completion of the judicial train- 

ing of Mr. N. D. Krishna Kao, I.C-.
C. GOVINDAN NAIR, 

Joint Secretary to Government. her
or their claim 0 admis3|

00 into
the UnioQ,
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Form of Certificate,

A
I do hereby certify that as the result of an enquiry made by me personally this___

daughter of
day of_

, I am satisfied that.19 —----------- of village
.is the duly mar*-Police Station District

lied wife of— 
Police Station.

.son of----
_ District.

---------------------of village.
at present residing at _

Descriptive particulars. a *.2 SName- 1-9
bt £ • hi © ©
■§!|

©

Caste.

Keligion-----------------------------------------------------------------

Date, as nearly as can be ascertained, of marriage. IJ-
5 ©

Si
Place of marriage.

i
Signature oj Magistrate.

Dated he Place19 .

Seal of the Magistrate.

Countersigned.

District Magistrate,

(Chief Presidency Magistrate in a Presidency Town or
Political Officer in a Native State.)

Name of DisfcriotDated the. 19

Seal of the District Magistrate.

B
I do hereby certify that as the result of an enquiry made by me personally this- 

I am satisfied that.——---- ----- -------------------------------------------
—-------------------------.day of
•is the son (daughter) of.19-

.Police Stationof village
___at present residing at

years of age.

-.and that 1District.
he

am satisfied that- she

Descriptive particulars. 3-g
•*»

Name.

Caste
5 § *

li 
•2 ^ H.2

Heligion.
-2

Age.

Signature of Magistrate.

Place.19 .Dated the.

Seal of the Magistrate.

Countersigned.

District Magistrate.

(Chief Presidency Magistrate in a Presidency Town or 
Political Officer in a Native State*)

Dated the 19 .

Name of DistrictSeal of the District Magistrate.
2a
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Simla, the 2nd August 1916.
No. 6687.—The following letter received from the 

Government of the East Africa Protectorate is published 
for penersl information

LEAVE.Fort St. George, December 20, 1935. 
-^lirTDDdnrn,/e 81 of tho Fundamental Bales,
Assurances v Radhakrisbna Nayudu Garu, Registrar of
Months from date ‘^rco^,Jeave 011 averaSe VaY 10r tw0

C. GOYIXDAN NATE,
Joint Secretary to Government.

Ter: Secretariat, Nairobi, 
East Apbica Protectorate,

June 27, 1916.
Sir,

I have the honour to inform you that the Government 
of British East Africa Protectorate has recently had under 
■consideration the desirability of enforcing more strictly 
the provisions of the Immigration Restriction Ordinance, 
1906, and the Immigration Restriction Amendment 
Ordinance, 1910, copies of which are enclosed herewith.

2. Section 11 of the original enactment provided 
that any person appearing to be a prohibited immigrant 
ander section 5 (a)* might be permitted to enter the 
Protectorate on payment of a deposit according to 
nationality.! In the course of time this restriction was 
shown to be acting as a deterrent in the case of persons who 
might well be admitted to the country, and the amending 
Ordinance was promulgated whereby the Immigration 
Officer was empowered to accept security in lieu of the 
deposit.

3. In the great majority of cases no arrangements for 
this security are made prior to embarkation and in con­
sequence such persons have hitherto been allowed to laud 
in order that they may be given the opportunity of finding 
a surety. This concession has led to abuse and is itself 
objectionable inasmuch as the deposit prescribed by 
section 11 of the Ordinance of 1906 is payable before 
ending ond if this section is read together with section 

3 (1) of the amending Ordinance of 1910, it is clear that 
the demand for security must also be complied with 
before landing.

4. The Government has therefore decided that all 
immigrants should either make the necessary deposit, 
or provide the security required, before leaving the ship 
on arrival in port. The strict enforcement of this regu­
lation will take effect as from the 1st of September 1916 
and I have the honour to request that steps may be taken 
to make this procedure known in those districts from 
which immigrants to British East Africa usually arrive. 
Persons who cannot, deposit the necessary eum or have 
failed to find the requisite security will after that date be 
sent back to India, and the Government of this Pro­
tectorate will not hold itself responsible for any expendi­
ture thus incurred.

DEPARTMENT.revenue

leave.
Fort St. George, December

23, 1935.
No. 1.—M.R.Ry. A. Tbimrnappa '̂ jicai

Deputy Collector, leave on average pay wi o-d
certificate for three months with effect fr ... 
January 1936. He is permitted to preBs 
and New Year holidays to his leave, subjec 
conditions specified in the subsidiary rules un 
Fundamental Rule 6S.

POSTINGS.
Fort St- George, December 22, 1935.

No. 2.—The following postings of deputy collectors 
are ordered:—

M.R.Ry. N. Perumal Rao Nayudu Garu, on relief 
from general duty, West Godavari, to general 
duty, Anantapur.

M.R.Ry. Rao Sahib G. James Garu, from general 
duty', Anantapur, to the Anantapur Treasury, in 
relief of M.R.Ry. K. R. Sundaram Ayyar Avargal.

[This cancels the postings of M.R.Ry. N. Perumal 
Rao Nayudu Garu, to general duty, Kurnool, and 
Muhammad Abdul Aziz Sahib Bahadur, to the Ananta­
pur Treasury ordered in Government notification, dated 
9th December 1935.]

NOTIFICATIONS.
Fort St. George, December 31,1935 

(G.O. Ms. No. 305S, Revenue).
T o__The Governor in Council is pleased to direct.vA°;£ Revenue districts of Chingleput and Madras 

amalgamated with effect, from 1st July 1932 reference to Notification No. 219, published in 
1105 Part I of the Fort St. George Gazelle, dated Kff Tune 1932, shall bo sop >rated with effect from 1st 

January 1936, and the post of the Collector of Madras ' 
which has been held in abeyance shall be revived w,th 
effect from that dato. The official title of the officer 
shall be the Collector of Madras, Paymaster of the 
Carnatic Stipends and Superintendent of Stamps and 
Stationery with his headquarters at Madras.

With effect from tho same dato tho post of the 
Revenue Divisional Officer, Madras, shall bo abolishod 
and the powers delegated to him shall be withdrawn

I have the honour to be.

Sir,

Your most obedient servant,

C. C. Bowrikg,
Chief Secretary to Government.

Local Governments and Administrations are requested 
to make the intimation contained in the letter as widely 
known as possible, particularly in places from which 
emigration to British East Africa is believed to be 

Intending emigrants should also be
most 

. _ warned
of the risks they run in proceeding to the Protectorate 
if they are unable, before landing, to deposit the 
of Rs. 50. or to comply with the demand for the 
security in lieu of the deposit.

common.

sum 
requisite

• The section prohibits the Immigration of anv person witbent 
visit'!*' means of support or any person who is likely w become 
pBUi'or or a public chart*.

f The deposit required 1'rom a native o£ India ia Rs. 50.
No. A.—In exercise of the powers conferral v 

section 18 of tho Madras City Land Revenue i nJ? 
(XII of 1851), read with Madras Act VI of 
Governor in Council is hereby phased with nfui Vho 
1st January 1936 to cancel Revenue Denartmf fVr0m 
cation No. 230, published at page How p^UDr ^otifi. 
Fort Si. George Gazette, datedthe % T 1°f ll* 
appointing tho Revenue Divisional OfW l032, 
exercise the powers vested in the ‘Aja(lr^B, to
said Acts. collector uuder ^

G. T. BO AG, 
Secretary to Government.

Fort Si. George, January 6, 1936 
[G.O. Ms. A o. 39, Law (Genera!)].

No. 26.—In cxct «se of the powers conferred by 
Mib-toci ion (3» of section 9 of the Code of Criminal Pio- 
cediire JfcOS (V of ISiSj. tho Gove;nor in Council is 
i eiehv pleased to appoint the Sul ordmuie Jucme oi the 
Subordinate Judge’s Court at N, bore or where mere tUn 
cm Subordinate Judge is appon ted to such court the 
Rrir t -ial Subordinate Jutqe then cf as an Assistant l l L Judee to cxeic si- jurisdiction as such in the 
I'Zn fl \lr the -Nellore diviuon.

(Madras Act I oi l*b6), the Governor -1

the Revenue Divisional Officer, Madras tn ^omUnS 
the powers and to inform all the dutiL J'Tu* aU 
in respect of abkan revenue uitbin ?■ a Collector ' 
City of Madias. n »uuu of tho

C. GOYiNDAN NAJR, 
Joint Secretary to Government.
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ACQUISITION of
Port St.

LANDS. 
George, December 20, 1935.

a period not exceeding two months a post of Assistant 
Agricultural Chemist, Coimbatore, in Category 7, Class I, 
Madras Agricultural Service.speoifieTbewT^nn,^ V16 Gove™ment that the land 

for the steps leaclinv to ? Publl<= purpose, to wit, 
effect is hereby rrivfr, 'r tbe„loco welI> notice to that 
in accordance with tv, t0 ■wllom it may concern 
the Land Acquisition a Pr2vlSlons o£ secfcion 4 O o£ 
the Land Acquisition ^a^ 1 °£ 1894, as amonded by 
1923 ; and thT r ’ Amendment Act XXXVIII of 
the Sub-Collector TWpr Council hereby authorizes 
exercise the nowp’ra indJSul, his staff and workmen to 
Act. Under seoTf" £7\ferSed by section 4 (2) of the 
in Council armninf °* t*16 same Act, the Governor 
porform the fnn +• S c0 Sub-Collector, Dindigul, to ofthe Act funcfclons a Collector under section 5-A

R. RAMASWAMI AYYANGAR, 
Assistant Secretary to Government*

Fort St. George, December 30, 1935.
No. 5.—Dr. D. W. Devanesan, Assistant Director of 

Fisheries (temporary), to act as Assistant Director (Pearl 
and ChaDk Fisheries), vice M.R.Ry J. A. Fernandez, 
retired. He will however continue to perform the duties 
of the Assistant Director of Fisheries (temporary).

No. 6.—Dr. M. Ramaswami Nayudu, permanent 
Research Assistant and acting Personal Assistant to the 
Director of Fisheries, to act as Assistant Director 
(temporary), vice Dr. D. W. Devanesan and is posted to 
perform the duties of the Assistant Director of Fisheries 
^Pearl and Chank Fisheries).

Madura district, Palni taluk, Sivagiripatti village.

Approxi­
mate

extent.
CENTS.R amT^ravana rnnPRh1-Rbe,0nlinR t0 M* Sundara Nadar 

No. 4-2 • east hv Nn \?ann^e’ b°unded on the ncrth by ’ east by No. 3 ; south and west by No. 4-2 4
APPOINTMENT AND POSTING.
Fort St. George, December 28, 1935.

No. 7.—-M.R.Ry. A. Hirudayaswami Avargal, acting 
Sub-Deputy Registrar, Salem, is appointed to Category 
2 of the Madras Co-operative Service and to act as 
Deputy Registrar of Co-operative Societies, Tinnevelly, 
with ©Sect from the date of taking charge.

Fort St. George, December 23, 1935.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*10 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for extending the bund of Chitteri ; and, under 
sections 3 and 7 of the same Act, the Revenue Divisional 
Officer, Vellore, is appointed to perform the functions 
of a Collector under the Act and directed to take order 
for the acquisition of the said land. A plan of the 
land is kept in the office of the Revenue Divisional 
Officer, Vellore, and may be inspected at any time during 
office hours.

North Arcot district, Vellore taluk, Agaramcheri 
village.

Government, dry, No. 640-2 B, registered holders Subbataya 
Chetti yar, Govindaswami Nayudu and Kuppuswami 
Nayudu, inierested persons Thangavelu Chetti alias Vein 

. Chetti, Elutti Chetti, (iovindarnja Chetti and Ekambara 
Chettivar, minor by guardian Subbaraya Chetti, bounded 
on the north by No. 640-2 A ; east by No. 597 ; south by 
601 ; west by No. C40-2 A

NOTIFICATIONS.
Fort St. George, December 23, 1935 
((7.0. Ms. No. 1819, Development).

No. 8.—The following Press Communiques of the 
Government of India are republished :—

CENTRAL BOAErD OF REVENUE.
New Delhi, the 2%rd November 1935.

The attention of importers in India of goods consigned 
from European countries and shipped at Italian ports is 
drawn to the fact that the prohibition on imports from 
Italy covers goods consigned from Italian territory as 
well as goods grown, produced or manufactured in such 
territory. It will therefore be necessary, in the case of 
goods originating in other countries and shipped at 
Italian ports to produce the following evidence :—

(1) A certificate of origin. This should be issued
by an organization authorized under the 
International Convention for the simplification 
of Customs Formalities, or failing this should 
be countersigned by a British Consular autho­
rity in the country of origin.

(2) Proof to the satisfaction of the Collector of
Customs of direct through consignment of the 
goods from the supplier in the country of origin 
to the importer in India.

ACRE.

0-10

H. R. UZIELLI, 
Secretary to Government.

DEVELOPMENT DEPARTMENT.

LEAVE.
Fort Sti George, December 23, 1935.

No, i —Mr. F. H. Butcher, Curator, Government 
Botanical Gardens, Ootacamund, leave on average pay 
out of India without medical certificate from the 20th 
February 1936 to the 28th May 1936, both days inclusive, 
preparatory to retirement.

No. 2.—Subject to eligibility, M.R.Ry. M- M. 
Chandra Bhupathi Avargal. Deputy Registia 
operative Societies, Tinnevelly, leave °n £ nteenfber 
without medical certificate from the 10th Deeemner 
1035 to the 31st January 1936, both days mclu

The 28th November 1935.
The attention of importers is drawn to the explanation 

attached to Finance Department (Central Revenues) 
Notification No. 62-Customs, dated the 23rd November 
1935, which reads as follows :—

“ Goods grown or produced in Italy or in any 
Italian possession which have been subjected to 
any process in another country and goods manufac­
tured partly in Italy or in any Italian possession 
and partly in anothor country shall be deemed 
to fall within the scope of the foregoing prohibi­
tion unless 25 per cent or more of the value of 
the goods at the time when they left the place 
from which they were last cons'gaed is attribu­
table to processes undergone since the goods left 
Italy or any Italian possession” ; 

and they are informed that in order to satisfy Collectors 
of Customs that 25 per cent or more of the value ofThe 
goods at the time when they loft the place from which 
they wore last consigned is attributable to processes 
undergone since the goeds left Italy or any Italian 
possession, it will bo necessary ordinarily to produce 
certificates of origin to this offoct issued by an organiza­
tion authorized under the International Convention for 
the Simplification of Customs Formalins or> should no 
such organization exist in the country concerned, a 
certificate of origin to the same affect signed by the 
manufacturer and countersigned by a British Consular 
authority in that country.

Fort St. George, Jdnuary 2, 1936.
N. Trimurti, Deputy Conservator of 

Forests, leave on average pay for one month and 
days from the 3rd January 193b.

Subject to the conditions prescribed “ wjtay 7 
rules under Fundamental Ru » Christmas and 
permitted to prefix to the ^'^berlOSo to the 
New Year holidays from the 24 Sunday, the 9th
2nd January 1936 and to affix to it the bui y,

No. 3.—Mr.

February 1936. C. A. HENDERSON, 
Secretary ..to Government*

appointment.
3, 1936.

the Provincial Services, the GoJ? permanent Assist-
appoint M.R.Ry. K\GoYmf^f?0 J hold temporarily for 
ant in Chemistry, third giade, to noiu
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—ass**'*---The certificate of origin in each case should cont ain a 
clause to the effect that:

“In the calculation of such proportion of value 
none of the following items has been included or 
considered, viz.:—

Manufacturer's profit or remuneration of any trader, 
agent, b-oker, or other person dealing in the 
articles in their finished condition ^royalties; cost 
of outside packages or any cost of packing the 
goods thereinto ; any cost of conveying, insuring 
or shipping the goods subsequent to their manu­
facture.”

C. A. HENDERSON, 
Secretary to Government.

for the
Schedule hereto w.— ,
column 4 of the said schedule.

values. 
January to

1936-tariff

For the twelve months 
Note.—Tariff-valued heads are^ JjnJduced gra

Import Tariff-
Item number in the First Schedule ; 

names oi articles.

Tariff
va]ues.per

JT——-rr. 
6 8 0

3 0 0 
8 0 0 

. 5 14 0
CWfc A3 0 0

2 2 0 
0 13 0

<A. I* 0 0
3 12 0
4 8 0

15 0 0
86 0 0 
20 0 0 
98 0 0

lb 6 0 0
114 0

Fort St. George, January 7, 1936.
No. 9.—The following notification of the Government 

of India is republished :—
DEPARTMENT OF INDUSTRIES AND LABOUR.

Live animals and

3 (1) Fish, salted, wet— 
(i) Soormai ..

Indian
maund.

II(ii) Bangdas .. 
(lii) All other sortsNew Delhi, the 11th December 1935.

No. M.-1051.—In exorcise of the powers conferred by 
sub-section (1) of section 46 of the Indian Mines Act, 
1923 (IV of 1923), the Governor General in Council is 
pleased to direct that the following amendment shall be 
made in the schedule to the Notification of the Govern­
ment of india in the Department of Industries and 
Labour, No. M.-1051, dated the 1st October 1935, 
namely :—

3 (3) Bomlas
3 (4) Shark fins, loose or in bundles from 

Arabian and Persian Gulf ports. 
Shark fins, loose or in bundles from 

China and the Straits.

If

lb.

4 Butter 
Ghee

5 (1) Cowries and shells—
Cowries, bazaar, common ■ 
Cowries, yellow, superior quality 
Cowries, Maidive 
Cowries, Sankhli 
Mother-of-pearl, nacre .. 
Nakhla
Tortoise-shell ..
Tortoise-shell, nakh

Jl

In the said schedule, after entry 13 the following 
entry shall be added, namely :—
"14, "Winding engine- The provisions (1) The period of work of 

men, Engine and contained in
powerhouse at ten- sections 22-B
dants, banksmen. (2) and 2S (2).
boiler firemen, 
trolleymen and
trammers, persons 
working on mecha­
nical screening and 
loading plants ; and 
fan attendants.

II

H

II

these workers shall 
not exceed eight 
hours in any one day.

(2) The entries in the 
register prescribed by 
section 28 (1) shall be 
such that workers 
working in accor­
dance therewith are 
not working in 
contravention of any 
c t the conditions of 
Chapter VI of the Act 
other than those from 
which exemption is 
given, or in contra­
vention of condition 
(1).”

II• •
5 (2) Ivory, unmanufactured—

Elephants’ grinders .. ' * •
Elephants’ tusks (other than hol­

lows, centres, and points), each 
exceeding 20 lb. in weight, and 
hollows, centres, and points each 
weighing 10 lb. and over. 

Elephants’ tusks (other than hol­
lows, centres and points), not 
less than 10 lb. and not exceed­
ing 20 lb. each, and hollows, 
centres, and points each weigh­
ing less than 10 lb.

Elephants’ tusks each less than 10 
lb. (other than hollows, centra, 
and points).

Sea-cowr or moye teeth, each not 
less than 4 lb.

Sea-cow or moye teeth, each not 
less than 3 lb. and under 4 lb. 

Sea-cow or moye teeth, each less 
than 31b.

300 0 0 
450 0 0»»

376 0 0II

216 0 0

M. KARAMAT-UL-LAH,
Under Secretary to Government.

275 0 0 
220 0 0 
130 0 0

Fort St. George, January 3, 1936 
(G.O. Ms. No. 6, Development).

No. 10.—The following notification of the Govern­
ment of India is republished:—

DEPARTMENT OF COMMERCE.
Tariffs.

New Delhi, the 7ih December 1935.
No. 24-T. (3)/35.-—In exercise of the powers conferred 

by section 5 of the Indian Tariff Act, 1934 (XXXII of 
1934), the Governor General in Council is pleased to 
direct that the following amendments shall be made in 
the notification of the Government of India in the 
Department of Commerce, No. 24-T. (30), dated the 15th 
October 1932, namely :—

In the said notification, the existing entry relating 
to “ Silver bullion and silver sheets and plates ” shall 
bo nnmbered (1) and after that entry as so numbered, 
the following entry shall be inserted, namely:—

** (2) Cut diamonds.”

SECTION n.
Products of the vegetable KINGDOM.

7 Garlic 
Potatoes

8 Almonds—
(i) Without shell
(ii) In the shell—

(a) Iranian Kagazi
(b) Iranian other than

Kagazl.
(c) Other than Iranian—

(1) Soft shell including
half-hard shell ” 
qualities such as 
Rronncle and the

(2) Hard shell
Cashew or cajoo kernels, not oi-inr,^ » 
Coconuts, Straits, Dutch r *3 

Indies and Siam— * East 
HuskedoJEsrssri- ih^

SES&jfhSE**"1 
KateSta'BC^*P-lur qualities.
All other qualities
band]"1' iD bass- tadttt, aid 

Dnt^wet, packed in other
Figs, dried, Iranian

Raisins, red, Persian Gulf' *
0 (3) Spices, ungronnd—

Cardamom teed 
Caeoia lignea Cloves
Cjoves, exhausted
Ni
Nutmegs in shell Pepper, black 
Pepper, long ”
Pepper, white

0 (4) S|?£er; dry’ Aground Mace, unground.. *•

cwt. 6 12 0 
5 0 0

38 ft 0

40 4 0 
8 0 0II

31 0 o

n® 0 0
20 0 o

55 0 °5? * o2 0 30 0 0

7 4 o

»»
VC3

Cwt.Fort St. George, December 26, 1935 
(G.O. Ms. No. 1S20, Development).

No. 11.—The following notification of the Government 
of India is republished :—

DEPARTMENT OF COMMERCE.
Tariffs—Tariff Valuations.

New Delhi, the 16th December 1935.
No. 73-T. (15)/35.—In exercise of the powers conferred 

by section 2 of the Indian Tariff Act-, 1934 (XXXII of 
1934), and in supersession of the notifications of the 
Government of India in the Department of Commerce, 
No. 73-T. (28)/31, dated the 15th December 1934, No. 73- 
T. (5)/35, dated the 23rd March 1935, No. 73-T. (9)/35, 
dated the 1st June 1935, and No. 73-T. (ll)/35, dated 
the 31st August 1935, the Governor-General in Council 
is pleased to fix, ■with effect from the 1st January 1936,

4 0J 0 
4 0

»> 3recepta-

7 0 o

if ? 0A Z
3‘ « °0
6 4 0

K ° o 
ula 0
7 5 o
4 ft 0* l 

16 1 0 
20 a 0
37 I 0 b 0

•>
>»

b

lb.
*

»
»
it. 20
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Tariff
values.

PerItem number in the First Schedule ; 
names of articles.

Tariff . 
values.o 
ns. A. V.

Item number in the First Schedule ; 
names of articles.

Per

SECTION V. 
Mineral products.Q (5) Betclnuts (husked)—

Whole from Straits, Dutch. .East 
Indies and Siam.

Whble from Goa 
Whole from Ceylon 

Split from Straits. Dutch East 
Indies and Siam 

(a) Mature 
lb) Immature 

Split from Ceylon—
(a) Mature .. 
lb) Immature 

Sliced all sorts ..
All other sorts ..
Cassava or Tapioca flour ..

11 (3) Cassava, Tapioca or Sago..
12 (2) Copra or coconut kernel 

Cochineal
Gallnuts, Iranian

13 (2) Gambler, block and cube..
Gaminer in flakes or. circular . 

pieces.
13 (3) Gum Ammoniac

Gum Bysabol (coarse myrrh)
Gum Olibanum or frankincense 
Gum Iranian (false) *
Myrrh .. ••

7 0 0
9 0 0

10 0 0

cwt. • RS. A. P.
27 (2) Pitch and tar—

Coal pitch 
Stockholm pitch 

27 (3) Mineral colza oil

Transformer oil, including transit and 
switch oil, other than that assc-sed 
to duty under the proviso to item 
No. 72(3) of the First Schedule of the 
Indian Tariff Act, 1934.

27 (7) Mineral oil which ha3 its flashing 
point at or above one hundred and 
fifty degrees oi Fahrenheit’s 
thermometer, and is such as is not 
ordinarily used except as fuel or 
for some sanitary or hygienic 
purposes, if imported in bulk.

2 6 0 
11 0 0 
0 15 0

17 0

cwt.

.. Imperial 
gallon.

99

77

8 0 0 
15 8 0

8 0 0 
15 0 0
13 0 0 

8 0 0
5 8 0
7 8 0
9 0 0
0 12 0 

51 0 0
11 4 0
37 8 0

>»
33* 0 0ton

31
>1

lb.13
cwt.

SECTION VL
Chemical and pharmaceutical products ; colours 

AND VARNISHES ; PERFUMERY ; SOAP ; CANDLES AND 
THE LIKE ; GLUES AND GELATINES ; EXPLOSIVES ; 
FERTILISERS.

97
77

25 0 0 
16 12 0 

8 12 0 
9 0.0 

21 4 0 
5 4 0 

15 0 0
20 0 0 
40 0 0 
19 8 0 

8 0 0

ii

»»»> 2 4 0
0 9 6

28 Alkali, Indian (sajji-khar)
Ammonia gas, anhydrous, including 

compressed or liquified ga3 
Ammonium carbonate or bicarbonate .. 
Ammonium chloride—

Muriate of ammonia, crystalline 
Salammoniac, sublimed 
Other sorts, including compressed .. 

Boric acid 
Calcium chloride
Carbonic acid gas including compressed 

or liquified gas.
CausUc potash other than electrolyte .. 
Chlorine .. ..
Copper sulphate 
Menthol (peppermint) crystals 
Potassium bichromate .. ...
Soda ash including calcined natural 

soda and manufactured sesqui- 
carbonates..

Soda, caustic, flake 
Soda, caustic, powdered 
Soda, caustic, solid 
Soda crystals 
Sodium bichromate 
Sodium hydrosulphite 
Sodium hyposulphite 
Sodium sulphide 
Tartaric acid
Trona or natural soda uncalcined 
BanMochan (bamboo camphor)
Calumba root
China root (chobchini) rough 
Chiua root (chobchini) scraped 
Cubebs
Galangal, China 
Salep
N.B.—The tariff valuations apply to 

articles packed in containers of not 
less than 11 lb. except in the case of 
menthol' (peppermint) crystals ; the 
tariff valuation for the latter applies 
to all menthol in containers of i oz. 
and above.

cwt.
»i lb.

13 (4) Dammer Batn, unrefined
Gum Arabic, other .than ground 
Gum Benjamin, ras 
Gum Benjamin, cowrie 
Gum Dammer (or Copal)
Rosin ..

if

16 8 0

11 0 0
23 8 0
17 0 0 
16 4 0
4 6 0 
0 5 0

24 8 0 
0 4 6

12 4 0 
0 7 6 

29 0 0
5 0 0

cwt.n

99 97
Si 97
77 77

. 14 Canes—
Malacca 
Chimity 
Tries
Root Moonah ..
Mannu

Polo, all kinds—
Not exceeding 10 feet in length' .. 
Exceeding 10 feet in length 

Tohite
Rattans—

Chair 
Basket 
Outers 
Inners

tf

.. 100 pieces. 20 0 0
8 8 0 
5 4 0 

15 0 0 
13 0 0

lb.97

77 cwt.77 lb.
77 cwt.

oz.45 0 0 
50 0 0 
17 0 0

cwt.ii

.. cwt.

11 8 0 
12 8 0 
10 0 o 

6 0 0 
24 8 0 
3x 0 0 
8 8 0 
J 8 0 
6o o 0 
4 0 0 
1 4 0 
4 0 0 

12 0 0 
15 8 0 
38 0 0 
12 0 0 

1-0 0 0

.13 12 0 
5 8 0 

50 0 0 
33 0 0

7977
9777
9797
77§9

79

fi

SECTION III. »i»•
GILS AND PRODUCTS OF 

THEIR DECOMPOSITION ; PREPARED ALIMENTARY FATS ; 
WAXES OF ANIMAL OR VEGETABLE ORIGIN.

. lb.

Fatty substances, greases, :>
lb.
cwt.

0 3 0 
0 5 6 
0 2 0 

13 0 0 
2 0 0

7715 Lubricating grease
Petroleum jelly, white 
Petroleum jelly, all other sorts 

15 (7) Coconut oil .. ••
Linseed oil, raw or boiled

»»
> 7

79

.. cwt.

.. Imperial 
gallon.

77

?»

SECTION IV.
Products of the food-preparing industries ; be-

ALCOHOLIO LIQUORS AND VINEGARS JVERAGES,
TOBACCO.

19 * Vermiceir, flour, from China and the Far 
v East.

* Vermicelli, peas, from China and the Far
East.

* Vermicelli, rice, from'China and the Far
East.

* The tariff values given in this item 
apply also to imports assessed to duty 
as provisions and oilman’s stores and 
groceries, all sorts not otherwise 
specified under irem No. 21 (1) below. 

Vegetable product (excluding hardened
coconut oil).

• 28 (8) Acetic acid lb. 0 4 0
40 0 0 

w 12 0

15 0 0cwt. Arsenic (China mansil)
Borax, granular, powdered or cry­

stalline.
Calcium carbide 
Clilorate of potash .. 
Naphthalene balls 
Oxalic acid 
Sodium bicarbonate 
Sodium silicate (in liquid form) .. 
Asafcetida, coarse (hingra)

cwt.
17 8 0 77

77

11 S 0 
24 8 0 
10 S 0 
32 0 0 

5 8 0 
G 8 0 

21 0 0

16 0 0 77
77

77

77
97

77

77

97

N.Jts.—The tariff valuation apply to articles 
packed in containers of not less than 14 lbs.

29 (1) Cinematograph fllms, exposed—
Exposed standard positive films, 

new or used—
Feature films 
Other films 

Cuttle fish bone 
Gamboge
Vermilion from China

0 4 3lb.20
9 4 0caso of 

4 doz.
20 (2) China canned fruit

0 7 0 
0 S 0 
4 7 0 
10 0 
2 8 u

21 Canned or bottled provisions, not 
otherwiso spccilied—

China preserves in syrup

foot
• 77

Cwt.4 4 0 30.. Box of six 
large or 
twelve 

small jars.

lb.
97

30 (1) Alizarine, moist—
(a) not exceeding 16 per cent 
(<0) over 16 per cent not exceeding 

20 per cent.
(c) exceeding 20 per cent 

Alizarine, dry—
(a) not exceeding 40 per cent 
lb) exceeding 40 per cent 

Congo red
Coupling dyc3 of the naphthol 

group—
(a) Naphthols
(b) Rapid fast colours (rapid 

salts).
(c) Bases
id) Other salts

0 3 6lb. 58 0 0 
72 4 0

144 8 0

* China preserves, dry, candied
* The tariff values given in this item

apply also to imports as sess- 
ed to duty as provisions and oil­
man’s Mores arid groceries, all 
sorts not otherwise specified 
under item No. 21 (l) below. 

iV.i?.-—For othfr tariff values under this 
item see those marked with an 
asterisk (*) under item No. 21 (1) 
uelow.

cwt.
77

77

2 2 0lb. 3 8 0 
0 9 0»>>»
3 6 0 
6 9 0a*»»6 0 0 

16 0 0
cwt.21 (1) Cocum .. .. ..

* Yeast, from China and tlie Far East.
* The tariff' v .luc given in this item 

applies also to imports assessed 
to duty as canned or bottled 
provisions under item No. 21 
above.

2 8 0 
1 12 0»> »»

n

Vats—
(</) Indigo
(b) Carbuzola blue
(c) Other sorts—

(i) Paste ..
(ii) Powder

18 0 
2 10 O

79

77

4 0 0 
17 0 0 
0 4 3 
0 14 6
0 5 9
1 10 U

77

jV.-B.—For other tariff values under this 
item see those marked with an asterisk 
(*) under items Nos. 19 and 21 above.

22 (6) Spirit from Jav,i denatured before Imperial 
clearance. gallon.

79

97Sulphur black 
Met anil yellow 
Aniline salts 
All others

77

77

770 12 0 : :
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Tariff 
valuc3' 
Bs. A. p.

Per
First Schedule;

ItHn articles.Tariff 
values, 

ns. A. P. 
10 0

Item number in the First Schedule; 
names of articles. Per

63 (3) Glass bangles—coni. 
Japan— 0 1 i

iteshml orlusj^’.ji1 5n°kiS Fancy (including_au fc

l^£elor^
Fancy8Hexagonal ;;

MoV^or tube. nU colours
their

composition.
All others

dozen
pairs.SI lb.Cassia oil. natural, from Ceylon, 

Straits, China, Japan and the Far 
East.

31 Cl) Citronella oil, natural, from Ceylon, 
Straits, China, Japan and the Far 
East.

31 (2) Gajnpatti oil. natural, from Ceylon, 
Straits, China, Japan and the Far 
East.

Peppermint oil, natural, from Ceylon, 
Straits, China, Japan and the Far 
East.

0 0 8
0 ? 3 0lJ

0 12 0

0 1 6

10 0lb. »»»>!>
1 4 0lb.

!>
3 0 0

II

SECTION XV. 
Articles made

1 6 0 
0 14 0

31 (4) Camphor, refined, other than powder. 
Camphor, powder, other than synthe-

1b.
therefrom.99

tic. 1 0 0 
65 0 0

11 0 0 
37 8 0

8 12 0

Base Metals and 
63 Iron or steel, old
63 (16) Iron*or Steel nails, and washers— Cwt.

Nails, roso and deck . •
Nails, bullock and horse-shoe 
Washers, black, structural

63 (2s>

Causer drums, not tinned, of 
two gallons capacity—

(a) with faucet caps . -

Camphor, synthetic, tablets and slabs. 
Camphor, synthetic, powder

15 6 
0 13 6

cwt.fy

ton.
SI (5) Perfumery—

Gowla, husked and unhusked 
Kapurkachri (zedoary) .. 
Patch leaves (patchouli) 
Pose-flowers, dried

49 9 0 
12 8 0 
16 0 0 
10 8 0

cwt.
ff

If>9

yy

0 6 0SECTION TTTL

Kubber and articles made of rubber.
dozen 10 0 o

3 4 0

39 (I) Cycle tyres (pneumatic) from Japan 
and the Far East.

Cycle tubes from Japan and the Far 
East,

Solid rubber tyres for carriages and 
rickshaws.

0 11 0 
0 6 0

can or 
drum.

99

(b) ordinary ..
Drums of four gallons capa­

city—
(a) with faucet caps
(b) ordinary .. • • ”

Copper, braziers, sheets, plates and owt.
sheathing.

Copper, circles .. .. y ,
Copper, foil or dankpana, plain, hundred.

white, 10 to 11 in. x 4 to 5 in. leaves. 
Copper, foil or dankpana, plain, 

coloured 10 to 11 iu. X 4 to 5 in.

I!

0 8 0lb.
1 4 0 
0 12 0 

28 0 0

32 0 0 
1 1 0

1 1 0

drum.SECTION X.

Paper and its applications.
44 Packing and wrapping paper— 

Machine-glazed pressings 
Manilla, machine-glazed or unglazed, 

and sulphite envelope.
Kraft and Imitation kraft .. .. „

44 (2) Printing paper, not on reels (exclud- lb.
ing chrome, marble, flint, poster, 
stereo and art- paper) in which the 
mechanical wood pulp amounts to 
not less than 70 per cent of the 
fibre content, glazed or unglazed, 
white or grey.

Straw' boards (not lined)
44 (6) Old newspaper in bales and bags

64

lb. 0 16 
0 16

0 16 
Oil 23 0 0 

23 0 0
cwt.64 (1) Copper, old

German silver including nickel silver,65 91

old.
Aluminium circles 
Aluminium sheets, plafn ..
Brass, patent or yellow metal, sheets 

and sheathing, weighing 1 lb. or 
above per square foot, and 
braziers, and plates.

Brass, patent or yellow metal, circles 
weighing 1 lb. or above per square 
foot.

66 . lb. 0 8 6 
0 8 0 

23 8 0cwt.70
cwt. 4 4 0 

3 10 093

27 8 0»f

SECTION XI.

Textile materials and textile goods.
Silk, raw—'"

Chinese—
Waste products 
Dapnion all kinds 
Hand reeled ..
All other sorts 
Japanese filatures 

46 (4) Hemp, raw and undressed 
50 (8) Coir fibre 

Coir yarn

70(1) Brass, patent or yellow metal 
(including gun-metal) Ingots. 

Brass, patent or vellow 
(Including gun-metal), old.

Copper, pigs, tiles, ingots, cakes, 
bricks and slabs.

Cupro-nickel bullet cases, old 
Lead, pig 
Quicksilver 
Crown corks

cwt. 17 0 0

16 0 0

24 0 0

30 0 0 
10 0 0 
2 4 0 
0 8 0

46 metal
II

lb. 18 0 
2 4 0 
2 8 0
2 14 0 
2 12 0

10 8 0
3 12 0 

10 8 0

99 >»If

lb.cwt. 71
gross.

tf

SECTION XX.

Miscellaneous Goods
NOT ELSEWHERE

SECTION XU. AND 
INCLUDED.

PRODUCTS
Footwear, hats, umbrellas and parasols ; 

articles of fashion.
Umbrella ribs other than nickelled, 

brassed, fluted or metal tipped—
Solid Flexus 2S, 25 and 27 

inches—
From Japan

From other countries 
Solids Flexus, .16, 19 and 21 

inches —
From Japan

Solids. 23, £5 and 27 inches—
From Japan

82 (2) Celluloid bangles—

a)P^'bSror^vo;
width not over { jnch fouf(2j K.sg.'asisi „

dozen
pairs. 0 9 056

dozen 
sets of 8.

12 0

0 1 o 
05 1 2

220 84 99
99

cwt.
0 13 0dozen 

sets of 8.

13 0dozen 
sets of 

12.
PUBLIC1 14 0From other countries 

Solids. 16, 19 and 21 inches— 
From Japan

From other countries

•APPOINTMENT.

99

0 12 0dozen 
sets of 8.

10 0

No. 23' 1835

in ***

Tois Hc,LhZr%;0n fXtlT0Q:
First Shift EneineearPPa°‘nt^nt of J[r iuJW °f 
Pumping Station. ’ ' aciatlog Superini^Plunk^t

CQt> DivJ

SECTION XIII.

Wares of stone and of other mineral materials ;
CERAMIC PRODUCTS : GLASS AND GLASSWARE.

GO Aerated water bottles, empty—
Codd’s pattern—

Under 10 oz.
20 oz.
Over 10 oz. ..

Crown cork pattern—
7 oz. and under - • * -
Over 7 oz. up to and including 

10 oz.
Over 10 oz. . -

r,
21 0 0 
22 0 0 
24 0 0

gross.

13 8 0
14 0 0

APPOKTMEN’XsTr 
tendent" PubHc W0?k°aP\V

Stores, Madras. * Pabljc UrA , of
rka oz

15 0 0

£0 (3) Glass bangles— 
China— 2 0 0 

4 0 0
.. ICO pairs.Nimnehi and pasalal 

Bracelet, Jadi and fancy, all 
kinds.

Kajawarakh, all kinds

if

5 0 0
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a,^°\ ^r* Purnayya, Officiating General
permtendent, Public Works Workshops and Stores, 

Madras, leave on average pay for two months with 
eaect irom the date of relief by Mr. K. Gopala 
AyyaDgar,

No. 4. -Mr. K. Subrahmanyam to continue to officiate 
8>3 Junior Superintendent, Public Works Workshops and 
Stores, Madras, during th© absence of Mr. D. Purnayya 
on leave.

Act or any statutory modifications thereof or by the 
rules thereunder or the General Clauses Act, 1897, 
shall have in this licence and the annexures thereto 
the same respective meanings, provided that in this 
licence: —

(1) The expression “ The Act ” shall mean the 
Indian Electircity Act, 1910, with statutory modi­
fications thereof;

(2) The expression “ The licensees ” shall mean 
and include the Gudivada Electric Supply Corpo­
ration, Limited, and their permitted assigns;

APPOINTMENTS AND TRANSFER.
Fort St. George, December 27, 1935.

No* 5.—M.R.Ry. Rao Bahadur N. Govindaraja Ayyan- 
gar, b.a., b.e., Executive Engineer, South Presidency 
Division, to be Deputy Chief Engineer, P.W.D., General, 
Buildings and Roads, vice M.R.Ry. Rao Bahadur 
L. Venkatakrishna Ayyar, proceeding on deputation to 
the Central P.W.D.

No. 6.—Mr. C. L. Berg, Executive Engineer, from the 
North Arcot Division, Coimbatore Circle, to the charge 
of the South Presidency Division, Madras Circle.

No. 7.—M.R.Ry. O. R. Narayanaswami Ayyar, b.e., 
•Assistant Executive Engineer, Tiruturaipundi sub­
division, Vennar Division, to officiate as Executive 
Engineer, North Arcot Division, Coimbatore Circle, in 
relief of Mr. Berg.

(3) The expressions “ First Annexure ” u Second 
Aiinexure ”, and “Third Annexure ”, shall mean 
the first, second and third annexures to this licence 
respectively;

(4) The expression “ deposited map ” shall mean 
the plan showing the area of supply, or the streets 
or routes along which electric lines have compul­
sorily to be laid, all hereinafter specified, which has 
been deposited with the Government of Madras in 
pursuance of the rules under the Act, and which 
plan is signed for the purpose of identification by 
the Secretary to the Government of Madras in the 
Public Works and Labour Department and by the 
applicants under the name and style of the Gudi­
vada Electric Supply Corporation, Limited.

(5) The expression “ unit ” shall mean the 
quantity of energy contained in a current of one 
thousand amperes flowing under electro-motive force 
of one volt during one hour.

(6) The expression “ load factor ” shall mean 
the ratio or percentage of the average quantity per 
hour to the maximum quantity per hour of energy 
supplied in any month.

3. Commencement of licence:—The date of the 
notification by the Government of Madras in the 
Fort St. George Gazette, that this licence has been 
granted is in this licence referred to as “ the com­
mencement of the licence.”

NOTIFICATIONS.
Fort St. George, January 7, 1936.

No. 8.—The following notifications of the Govern; 
menb of India are republished:—

DEPARTMENT OP INDUSTRIES AND LABOUR.
Posts and Telegraphs Branch.

New Delhi, the 11th December 1935.
No. F.M.-l 16/35/Air.—In exercise of the powers 

conferred by the Indian Post Office Act, 1898 (VIof 
1898), the Governor-General in Council is pleased to 
direct that the following further amendment shall be 
made in the Indian Post Office Rules, 1933, namely :— 

In rule 166 of th,e said rules, after the words 
* Northern Ireland ’ the words ‘ the Irish Free State ’ 
shall be inserted.

4. Security.—(a) The period within which under 
clause I (a) of the schedule to the Act the licensees 
shall show that they have available capital of 
Rs. 50,000 (fifty thousand) in Government Promis­
sory Notes or Deposited Securities and are in a 
position fully and efficiently to discharge the duties 
and obligations imposed upon them by this licence 
throughout the area of supply shall unless otherwise 
ordered by the Government of Madras under that 
clause be six months from the commencement of the 
licence.

No. F.M.(C)-103/34.—In exercise of the powers 
conferred by the Indian Post Office Act, 1898 (VI of 
1898), the Governor-General in Council is pleased to 
direct that the following further amendments shall be 
made in the Indian Post Office Rules, 1933, namely :—

(1) lip. sub-rule (2) of rule 13 of the said rules, 
Note 3 shall be omitted.

(2) After sub-rule (6) of rule 44 of the said rules, 
the following sub-rule shall be added, namely :—

“ (7) All classes of articles of the letter mail of 
which the whole or a part of the address side has been 
marked off into several divisions intended to receive 
successive addresses shall nob be transmitted by post.”

(6) The period within which under clause I (b) 
of the schedule to the Act the licensees shall deposit 
security and the sum so to be deposited shall unless 
otherwise ordered by the Government of Madras be 
six months and rupees three thousand respectively.

5. Area of supply.—The area within which the 
supply of electric energy is authorized by this licence 
is the whole of the area contained within a circle of 
two miles radius from the junction of Venkates- 
warulu tank road and Pamarru road in Gudivada 
and more particularly delineated on the deposited 
map in white chain line.

6. Purpose of supply.—Subject to the provisions 
of this licence and the Act and the rules thereunder 
the licensees shall be entitled during the continu­
ance of this licence to supply energy within the 
area of supply for all purposes.

Provided that the licensees shall not without 
adequate notice being served on them he under any 
obligation under section 22 of the Act to supply 
more energy than is consistent with their obligation 
to maintain a constant supply to consumers due 
regard being had to the licensees’ load factor.

Provided that no supply of energy shall be 
commenced until the licensees’ works have been 
inspected by the Electrical Inspector of Govern­
ment and passed by him in writing and until the 
Government of Madras have approved (i) the form 
of requisition to bo made by the owners or occu­
piers of the premises for supply of energy, (ii) 
the form of WTitten contract or agreement with 
the licensees agreeing to take a supply °* energy 
and (iii) all miscellaneous charges incidental to or 
in connexion with such supply, and also until the 
Government have been dulv notified of the amount 
of all retail rates actually to be charged to

supplied tor various

Fort St. George, January 7, 1936 
(G.O. No. 50 W.).

No. 9.~
In exercise of the powers conferred by section 

3 (1) of the Indian Electricity Act, 1910 (as amended), 
the Governor in Council is pleased to sanction the 
grant of the licence printed as an appendix to these 
proceedings to Messrs. The Gudivada Electric Supply 
Corporation, Limited, Madras, for the supply of 
electric energy in the area specified in clause 5 of 
the licence.

Appendix.

the GUDIVADA ELECTRIC LICENCE, 1936. 
Licence pob the supply op electric energy granted 

by the Government op Madras under the Indian 
Electricity Act, 1910.
Licence is hereby granted to the Gudivada Electric 

Supply Corporation, Limited, to supply electrical 
energy in the area with the powers and upon the 
terms and conditions all specified below: —-

1. Short title.—This licence may be cited as 
“ The Gudivada Electric Licence, 1936.”

2. Interpretation.—This licence is to be read and 
construed as subject in all respects to the provi­
sions of Indian Electricity Act, 1910, with the 
statutory modifications thereof and to tho rules 
thereunder; and the several words, terms and ex­
pressions, to which meanings are assigned by that

consumers for energy 
purposes.

Provided further that every change in or 
addition to the rates shall bo comrnu licated to 
Government at least ono month prior to its coming 
into force.

3
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7. Systems of supply.—The systems to be adopted 
for the supply and transmission of electric energy 
under this licence are the following: —

(1) (a) A medium pressure alternating current 
3-phase 4-wire supply at a pressure at the consumer's 
terminals of 400 * volts (approximately) between 
phases and 2-30 volts between phase and neutral 
which shall be earthed at one point only on each 
separate distributing system and at a frequency of 
50 complete periods per second.

(5) A high pressure alternating current three 
phase supply at a pressure of 11,000 volts between 
phases and a frequency of 50 complete periods per 
second.

(c) Any prospective consumer within the 
licensed area having a connected load of 150 horse 
power or more may, if desired, be supplied with 
electrical energy in bulk at high tension by 
Government direct provided that, in the opinion of 
Government, it will be economically possible to do
so.

(cf) The neutral points of the high pressure 
systems may, with the approval of the Government 
of Madras and the concurrence of the Telegraph 
authority and the railway authorities be connected 
to earth.

Provided always that it shall be lawful for the 
Government from time to time to issue, with due 
regard to the expense involved and to the effect 
upon the commercial prospects of the undertaking, 
regulations dealing with the above systems of 
supply or to authorize subject to such limitations 
and conditions as shall be prescribed in writing 
by the Government other systems of supply to be 
adopted for the purpose of this licence.

(2; The transmission lines, feeders, distributing 
mains and service lines may he over head or under­
ground in whole or in part, and shall be.erected, 
constructed and maintained by the licensees in 
strict conformity with the Act and the rules there­
under and the following provisions: —

(a) The licensees shall not use overhead mains 
at any higher pressure than medium pressure with­
out the sanction in writing of the Electric Inspector 
to Government in each case and subject to any 
conditions or limitations which the Electric Inspec­
tor to Government may prescribe.

(b) In ihe streets which may at any time 
hereafter be named in writing by the Government 
of Madras all electric lines shall be laid under­
ground.

tion of the said period of thr^ye^suv 
factory, the licence may be revoked and the security 
furnished as per clause 4 (b) above forfeited.

(e) The licensees shall submit reports to the 
Electric Inspector to Government every six months 
from the commencement of this licence until the 
completion oi the compulsory works specifying all 
steps taken and the progress made in carrying into 
effect this licence.

9. Generating station—{a) There shall be only 
one generating station and it shall be within the 
area of supply,

(6) The licensees shall be at liberty to generate 
from one generating station within the area of 
supply energy to satisfy all or part of their require­
ments and buy the remainder in bulk or to generate 
no energy and to buy all the energy required for ' 
distribution and resale from a hydro-electric or othero?Utrh?sh=,a generat”g outsid® Ltll

~Foic> £rP?r%r ointuzitzat7
energy the licensees mav an , transHntting
has been made by "}
rerring upon Ahem such of the nowlte ¥adras con- 
section 51 of the Act as may b/neol™reterred to in 
obtaining the general approval ^Ces.sary> and upon 
18 of the Act, place aS°Ir^“ p section 
the generating station to one?!011 Unes from 
stations. Ihe alignment of the ' receiving
lines from the generating station 5 transniission 
or more receiving stations S up> the one previous approval of the cSff

trical EngineereinnGtechnic1aieS1Pl0y a ^sident Ele

10. Breaking up 0f ,

S3* ttanS £:«“■;ssrau* ‘.v, “ lre whave been Previouslydap°pSextentUo^ at such 
Government after the i,P ved in wriH y as shall 
persons who are entitle lcensees havJtmS bv hT 
and after all represented -to w°rfc tha not^ed +l® 
in accordance witffUtl0^ or oh;:l8aid raiiJhe*>—*ssgW The length of the , t *** ««S?
any street at any one time ,ches toas rarjsJ
local authority £ the

(?) The licensees are f J? ^ toS or^
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(c) Where the transmission or electric supply 
line crosses or runs along the routes of taboofc, 
temple car or similar religious processions, the wires 
shall be laid underground or at such height as will 
allow of the free and safe passage of those proces­
sions.

(d) Posts for overhead lines shall not be 
erected without the previous permission of the 
Electrical Inspector in such portions of streets and 
thoroughfares where the clear width for vehicular 
traffic after the post is erected is less than 14 feet.

(c) In narrow lanes through which wheeled 
traffic is not permitted the posts shall be placed 
on the extreme edge of the lane and a special 
construction to be approved by the Electrical 
Inspector adopted to make the wires inaccessible 
from every building.

quali-(/) In any street or its direct continuation 
in which overhead electric lines are run, such lines 
shall except with the permission of the Electrical 
Inspector be run throughout on one side only.

(g) Where overhead mains carrying alternat- 
current are used, due precautions shall be

and
hereby

soilmg
taken by the licensees to avoid any possible inter­
ference with the adjacent telegraph or telephone 
circuits due to inductive effects; the overhead wires 
shall be suitably transposed where necessary.

(/<) For the purpose oi rule Gl of the Indian 
Electricitv Kules, 1922, the maximum wind pressure 
shall be taken as 20 lb. per square foot.

8 Compulsory works.—(a) The licensees shall lay 
down suitable and sufficient transmission lines, fee­
ders amj distributing mains and erect the generat­
ing station with ail machinery and apparatus neces­
sary for giving a continuous supply of energy and 
Shall do aU other works necessary lor the commence- 
me, t of the supply and to the satisfaction of the 
Government of -Madras throughout .such streets or 
u of streets as are mentioned in the first annexurc 

indicated in red on the deposited map. In 
of difference between the description in

parts 
a n d as 
the case
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11. Limits of prices to be charged iry respect of 
supp y of energy.—(a.) The prices to be charged by 
the licensees for energy supplied by them shall not 
exceed those stated in that behalf in the second 
annex ure or in the case of a method of charge 
approved by the Government of Madras in accor­
dance with clause X of the schedule to the Act, 
such maxima as the Government of Madras may fix 
on approving the method; nevertheless the licensees 
may enter into special contracts, subject to sections 
22 and 23 of the Act, for the supply of energy.

(b) Should a supply of electrical energy in bulk 
become available at any future date from a Govern­
ment power system the licensees shall obtain all 
their requirements from such a system or source of 
supply within twelve months from the date from 
which notice is given by Government that such 
supply is available.

(c) Iii the case where the energy is obtained 
from a Government power system, the licensees shall 
conform in re-sale rates and in conditions of work­
ing to such regulations as may be issued by the 
Government. If a bulk supply is obtained from a 
source, other than a Government power system, the 
licensees shall reduce the rates charged to consumers 
and also the maximum specified in the second 
■annexure of this licence to such extent as may be 
directed by the Government.

12. Continuity of service.—It shall be the duty 
of the licensees to give to the nearest magistrate 
immediate and full information of any circumstances 
in which interruption of the supply may be appre­
hended as a result of civil commotion or disturbance 
of the public peace or any strike or lock-out of the 
nature specified in section 15 of the Trade Dis­
putes Act, 1929.

Provided—
(1) that a complete statement of the terms of 

the proposed assignment is placed before the Govern­
ment of Madras and that no charge on account of 
premium or in the case of an undertaking not 
earning profits of goodwill shall be included in the 
terms of the assignment;

(2) that no assignment shall be made without 
the previous consent in writing of the Government 
of Madras.

16. Itevocation.—If the licensees fail to comply 
with the provisions of any of the clauses hereof, the 
licence may be revoked.

FIRST ANNEXURE.
' Compulsory Works.

List of streets or parts of streets in which the 
licensees are to lay down suitable distributing 
mains for the purpose of supply of electrical 
energy—

(1) Offices road from Taluk Office road junction 
to Adusumillivari road junction.

(2) Nuzvid road up to milestone 22/3.
(3) Adusumillivari road up to Railway station.
(4) Venkateswaralu Tank road.
(5) Pedda Bazaar road up to Majid street 

junction.
(6) Venuturimillivari street.
(71 Singarajuvari
(8) Rajagopalam
(9) Kazavari Tank road.

(10) Pamarru road up to Vishnu Temple street.

SECOND ANNEXURE.

street.
Garu street.

Maximum Charges.
1. Domestic supply—

(a) Lights, fans and small apparatus 
metered circuit—7 annas per unit, 
subject to a monthly minimum of Rs. 2 per

(b) Heating and cooking connected to a sepa­
rate circuit and metered separately—Same as for 
power.

13. Purchase of undertaking.—(a) The option of 
purchase given by section 7, sub-section (1), of the 
Act shall first be exercisable on the expiration of 
twenty years from the commencement of this licence 
and on the expiration of every subsequent period of 
seven years during the continuance of this licence. 
The percentage of the value to be determined in 
accordance with and for the purpose of sub-section 
(1) of section 7 of the Act of all lands, buildings, 
works, materials and plants of the licensees therein 
mentioned to be added under the second proviso of 
the sub-section to such value on account of compul­
sory purchase shall be twenty per centum.

(b) In accordance with section 3, sub-section (2), 
clause (d) (ii) of the Act, it is hereby expressly de­
clared that the generating station within the area 
of supply belonging to the licensees and to be used 
in connexion with the undertaking, or if there is 
no generating station within the area of supply but 
energy is brought from a hydro-electric or other 
source, then in that, case the one or more receiving 
and distributing stations to be used in connexion 
with the undertaking as also the unpaid balances 
if any of apparatus or wiring provided by the licen­
sees on hire purchase shall form part of the under­
taking for the purpose of purchase under section 5 
or section 7 of the Act.

(c) During the period of notice prescribed in 
section 7 (4) of the Act, all extensions and outlays 
of money debitable to the capital account of the

shall be subject to the previous approval

on one 
This tariff is

service.

2. Bazaar lights.—Rs. 2-8-0 per month for a 
lamp of. a capacity of 40 watts burning for not more 
than 5 hours per day between 5 p.m. and 11 p.m. 
For lamps burning more hours or of larger wat- 
tages, proportionate rates.

3. Power between the hours of 10 p.m.. to 6 p.m. 
For the first 2,000 units per mensem, 2 annas per

unit.
annasFor the next 3,000 units per mensem, 1-5 

per unit.
For the rest units per mensem, 1-25 annas per 

unit.
For power used between the hours of 6 p.m. 

and 10 p.m., a surcharge up to 25 per cent may be 
permitted.

4. Small power, lights and fans.—A rate of 3 
annas per unit subject to a minimum monthly 
sumption of 500 units.

con-

THIRD ANNEXURE.
The generating plant shall consist of at least two 

units aggregating not less than 100 k.w. capacity.
licensees 
of the Government.

ACQUISITION OF LANDS.
Fort St. Qtorge, December 18, 1935.

Under section 6 of the Land Acquisition Act. the 
Governor in Council hereby declares that the land speci­
fied below and measuring 0045 of an acre, be the same 
a little more or less, is needed for a public purpose, to 
wit, for excavating bodi No. 5 under No. 3. Chinnnpuram 
branch ; and, under sections 3 and 7 of the same Act., the 
Special Deputy Collector, Chilaka'apudi, is appointed 
to perform the functions of a Collector under the Act and 
direcbod to take order for the acquisition of the said land- 
A plan of the land is kept in the office of the Special 
Deputy Collector, Chil-ikalapudi, and may be inspected 
at any time during office hours.

Kistna district, Divi taluk, Bhogireddipalli village.

14. Variations from the schedule to the Act.— 
In pursuance of section 3, sub-section (2). clause (f) 
of the Act. it is hereby expressly declared that 
clause IX of the schedule to the Act shall be except­
ed from incorporation in this licence.

15. Assignment of licence.—At any time after the 
commencement of the licence, the licensees mnv 
assign this licence or transfer the whole of the r 
undertakings in respect of which this licence 
granted (including all lands, building, works, 
materials and plant of tho licensees) to a company 
formed or to he formed and registered in Brit-i. h 
India, having authority to take over the licence and 
the said undertaking as the case may be and to 
exercise the powers, and perform the oblisa 
given to or imposed upon the licensees under this 
licence and the Act and the rules made under the 
Act and on such assignment or transfer the rights, 
powers and authorities, obligations and liabilities 
of the licensees shall be assigned and transferred to 
and shall be exercised by and shall attach to such 
company formed or to be formed as aforesaid.

ACRE.
No. 19*1-2 pare, T.S No. 13S B, belonging to 

ari.t ?mig',palnswarai Varn bv trustee PIngall Lakshml-jmn, boimdo.l ,m th. a„rth by B s ^, l l(M pirtt t.s.
IJO. ,\-2 : oast b.v B 8. No. part; by
B.S. No • S par , T.S. No. 138 C; west by B.S. No

0*045.190-^ p ut

Note.— I’ho Zatnlndir of Divarakota estate Is tho melv*ra odar»4
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distriCt' FaSft^div,i«^’
Tanjore 
No. 146. Zamin bira

jPot; St. George, December 14, 1935.
Under section 6 of the Land Acquisition Act, the 

•Governor in Council hereby declares that the lands 
specified below and measuring 0*63 of an acre, be the 
same a little more or less, are needed for a public purpose, 

‘to wit, for raising and strengthening the banks of Vira- 
sholanar ; and, under sections 3 and 7 of the same Act, 
the Revenue Divisional Officer, Mannargudi, is appointed 
.to perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said lands. 
A plan of the lands is kept in the office of the Revenue 
Divisional Officer, Mannargudi, and may be inspected at 
any time during office hours.

Tanjore district, Tiruturaipundi taluk,
No. 29. Thoiudur village.

. Government, wet, No. 1-2 A, belonging to 64. IT. Swami- 
natha Mudaliyar, bounded on tbe north by V. No. 20. 
Kotliangudi : east by No. 1-3 A ; south by No. 1-2 B ; 
west by No. 1-1

Government, wet, No. 1-3 A, belonging to 5S. Sri Agastis- 
waraswami, trustee Kunjithapatham Pillai, bounded on

• the north by V. No. 20. Kothangudi ; east by No. 3-1 
A ; south by No. 2-3 B ; west by No. 1-2 A

Government, wet, No. 3-1 A, belonging to 32. K. Pathma- 
vathi Ammal, bounded on the north by V. No. 20.

• Kcthangudi ; east by No. 3-2 A ; south by No. 3-1B ; 
west by No. 1-S A ..

Government, wet, No. 3-2 A, belonging to 5S. Sri Agastis- 
waraswami, trustee Kunjithapatiiam Pillaj, bounded on 
the north by V. No. 20. Kothangudi; east by No. 4-1 A ; 
south by No. 3-2 B ; west by No. 3-1 A 

Government, wt t, No.4-1 A, belonging to 96. A. Swami- 
natha Chettiyar, bounded on the north by V. No. 20. 
Kothangudi; east by No. 5-1 A; south by No. 4-1 B ; 
west by No. 3-2 A ..

Government, wet. No. 5-1 A. belonging to 5S. Sri Agastis- 
waraswami, trustee Kunjithapatham PiUai, bouncied on 
the north by V. No. 20. Koti.angudI and 3. No. 25 ; east 
by Nos. 6-1 and 2-5; south by No. 5-1 B ; west by No,
4-1 A

Government, wet, No- 6-1, belonging to 5S. Sri Agastiswara- 
swami, trustee Kunjithapatham idllai, bounded on tbe 
north by S. No. 25 ; east by No. 7-1 A : south by No. 

i- 6-2 ; west by No. 5-1 A
Government, wet. No. 7-1 A, belonging to 5S. Sri Agastis- 

waraswami, trustee Kunjithapatham PiUai, bounded on
• the north by S. No. 25 ; east by No. 7-2 ; south by No.

7-1 B ; west by No. 6-i
<Gorernment, wet. No. 1U-1 B-l, belonging to 17. Tholasi 
'• Ammal and decree-holder. ArunachaJa Ayyar, bounded 

on the north by 3. No. 23 ; east by N'o. 22 ; south by No.
10-1 B-2; west by No. 10-1 A

• Total ... 0‘63

Approxi­
mate

extent.
ACS.

v 256-9
Zamin, manavari T.S. No. 156-9 B. 1 °dcd 0n the

iruvaramdar Ouir. Viran Bariya ,71 ^ & j B; sou 
north by No. 157-3 C; east by - Ay No. 15s"9 4„.Aby No. 1-1S, Pa lay i Agraharam . west by partj Midi

Ryoti, dry, T.S. No. 166-1 is R-&* JSo- d„r Servai
varamdar G7. Kasinatha . qU alias Kanaka-
Vijaya Raghunatba Balaji RajukUoou ded 0n the 
eabni Gopalar, Zamindar of ^adukur, jou b Ao. 
north by No. 15s-3 B ; east by No. 160-4 A »bU 
166-1 C ; west by No. 166-1 A n'ifi6-i part, kudJ' 

Byoti, dry, T.S. No 106-1 G, R-S. * Vt S No.
varamdar and melvaramdar same as in 106-1
bounded on the north by No. 160-1 0 , ea f,
E ; south by No. 166-3 B;westby ho. " rt kudi- 

Byotl, dry, T.S. No 166-3 B, R.S. No. 106*J f ’me ns 
varamdar Ssu- Samithorai Tevan. melvaram - 166-1 
in T.S. No. 166-1 F, bounded on the north oj * • . b 
G ; east by No. 166-3 C ; south by No. 100-3 A, / -

0‘05

o*io

0-02
ACRE.

0-07 O'Ol

Byoti/dry,1 T.S. No. 166-4 A, R-S. No. 106-4 Parfc’ 
varamdar Ssu- Samithorai Tevan, melvaramdar sam ^ 
in T.S. No. 160-1 F, bounded on the north oy no.
B ; east by No. 166-4 B ; south by No. 166-4 C , west uy

0*0S

0‘20
No. 166-1 F .. .. . _c*’Wn 153-3

Zamin, ryoti, manavari, T.S. No. 15S-3 B, R.S. N° . 
part, iruvaramdar Sri Ulaganafcbaswami, .,nnll
trustee Servai Vijaya Raghunatha Balaji 
alias Kanakasabai Gopalar, Zamindar of Mita.4 
bounded on the north by No. 15S-2 B ; east by No. l °
C ; south by No. 160-1 F & 4 A ; west by No. 163-4 a . 

Zamin, ryoti, manavari, T.S. No. 158-2 B, R-S. ho. loo * 
part, iruvaramdar and trustee same as in T.S. NO. iso'g 
B. bounded on the north by No. 151-2; east by No. 155-- 
C ; south by No. 1 58-3 B ;’west by No 158-2 A • •

Zamin, ryoti, dry, T.S. No. 151-2, R.S. No. 151-2 part, 
iruvaramdar Servai Vijaya Raghunatha Balaji Rajuk- 
kannu alias Kanakasaba* Gopalar, Zamindar of Madukur, 
bounded on tho north bv No. 152-1, 2 & 3 ; east by ao. 
151-3 ; south by Nos. 158-3 B and 151-1; west by Nos. 
151-1 and 154-1

Zamin, ryoti, dry, T.S. No. 152-2, R.S. No. 152-2 part, 
iruvaramdar Servai Vijaya Raghunatha Balaji Rajuk- 
kannu alias Kanakasabai Gopalar, Zamindar of Madukur, 
bounded on the north by No. 151. EarappaDgadu; east 
by No. 152-3 ; south by No 151-z; west by No. 152-1 

Zamin, manavari, r.S. No. 154-1, R.S No. 154-1 part, hi-' 
varamdar Sri Vijaya Pattnbiramaswami, represented by 
trustee Servai Vijaya Raghunatha Balaji Ksjukkannu 
alias Kanakasabai Gopalar, Zamindar of Madukur, 
bounded on the north by No. 153; east by No. 151-2 ; 
south by No. 154-2; west by No. 148. Parasuramanendal. 

Ryoti, dry, T.S. No. 173-1 D, R.S. No. 173-1 part, kudi- 
varamdar Srinivasa Tevan, melvaramdar Servai Vijaya 
Raghunatha Balaji Rajukkannu alias Kanakasabai 
Gopalar, Zamindar of Madukur, bounded on the north by

i-3a“l Ay °-173'3: ™-2B;
Ryoti, dry, T.S. No. 173-2 B, R.S. No. 173-2 part kufll- 

varamdar Kanakasabai Tevan melvaramdar same as in 
T.S. No. 163*1 F, bounded on the north by No 173-1 1) • 
K3-2 A 3; 80Ulhby*°* 198-1 A! west by No!

Ryoti,“dry. T*.S. No.‘i98-l A,'R.S. No. 19M ;*art

Eyoti^dryf T.S.'.No.4 V>ITTks X? ^

east by No. 19S-5 11 & 4 A ? south hvV7 S I98*4 A ; 
by No. 198-1 A <fc 4 C ’ Uth by Ao- Ifl8-4 C; west 

Ryod, dry, T.S. No. 198-5 B R, S v’’ . •- ..
varamdar Govindaswaml Tevan' melv.'J^'5 part> M- 
T.S No. 166-1 F. bounded on^^?h?nor'ffv88ame 38 ^ east by No. 198-5 A & 7 B • south hllfeby *No- J#S-5 A ■ 
by No. 198-4 B & 5 C ’ Uth by *No* W8-5 C • west 

Ryoti, dry, T.S. No. 198-7 b'r« v-“ • 1

w by No. 198-7 C 4 5 B 7 A = 800111 by ^ 198.7 C ^ S 
Ryoti, dry, T.S. No. 197-9 B pe v •

Ryoti, dry, T.S. N0. I9& i 7 ^0a- 15)6

r- hdtSo- W
Ryoti, dry, T.S No. lr3-4B p Q . •• u ^ B; west 

varamaars minors RnlfK-S. No m , ••

alias Ranakatabai pya ?a&hun'at}\°‘n39','3 part * **

ihiB
bI So- l'Jl-U'&N'»

0*03

0-04 016

0*10 0-35

0-03

0-47

O'OS

0-29
0-10

0’05
0-11

Foil St. George, December 23, 1935.
; Whereas it appears to the Government that the land 
specified below is needed for a public purpose, to wit, 
for tho construction of a telephone hut, notice to 
that effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (l)of the 
Land Acquisition Act I of 1894, as amended by the Land 
Acquisition Amendment Act XXXVIII of 1923; and 
the Governor in Council hereby authorizes the Sub- 
Collector, Kumbakonam, his staff and workmen to 
exercise the powers conferred by section 4(2) of the Act. 
Under sub-section (4) of section 17 of the Act, the 
Governor in Council directs that, in view of the urgency 
of the case, the provisions of section 5-A of the Act 
shall not apply to the acquisition of the arable land 
specified below.

0-C8

0-08

0-02

0-07

0-12
Tanjore district, Papanasam taluk, 

No. 69. Kottaiyur village.
Approxi­

mate
extent.

ACRE.

042

Government, dry, R.S. No. S06-1 B part, pattadar No. 197. 
Tanjcrr palace estate, Receiver for the 31st defendant 
T. N. Kalidasa Avyar, bounded on the north and east 
bv R.S. Nos. 115 and 306-1 B part ; south and west by 
R.S. No. 306-1 B part

0-04

0-01

0-13

Fort St. George, January 3, 1936.

Whereas it appears to the Government that the lands 
specified below are needed for a public purpose, to wit, 
for tbe field channels of the Cauvery-Mettur Project, 
notice to that effect is hereby given to all whom it may 
concern in accordance with the provisions of section 
4 (1) of the Land Acquisition Act 1 of 1894, as amended 
by the Land Acquisition Amendment Act XXXVIII of 
1923; and the Governor in Council authorizes the 
Special Deputy Collector No. I, Tanjore. his staff and 
workmen to exercise the powers conferred by section 4 (2) 
of the Act. Under sub-section (4) of section 17 of the 
Act, the Governor in Council directs that, in view of the 
urgency of the case, the provisions of section 5-A of the 
Act shall not apply to this case.

0'20

0*02

Wt.,
ko. 19l \ by k°:

bounded 00 «» 3 TfaP and i? 0-07&???• kndY-

•• 0’24
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Varagu kollai, inam, ryoti, dry, T.S. No. 12-4 B, R.S. No. ACRE. 
12-4 part, kudivaramdars &, Palan Ambalagaran,
S. V. R. B. Kanakasabai Gopalar, Zamindar of Madukur 
and S. V. R. B. K. R. Gopalar, melvaramdara same 
as in T.S. No. 13-1 A, bounded on the north by No.
12-4 A ; cast by No. 13-2 A & 0 : south by No. 11 ; west 
by No. 12-4 A

Kilathoppu inam, dry, T.S. No. 6-2 A, R.S. No. 6-2 part 
- iruvaramdar Appuswami Ayyangar, bounded on the 

north by No. 11; east by No. 6-2 B; south by (Tiruturai- 
pundi taluk) Melanammankurichl village; west by No.

AOS.
Ryoti, dry, T.S. No. 167-1 A, R.S. No. 167-1 part, Iruvaram­

dar Marudan Pariyari, bounded on the north by Nos. 
157 and 166-3 A & 3 B ; cast and south by No. 1 67-1 B ; 
westby No. 156-9 B 0-02

0-02Total 2-97

Whereas it appears to 'the Government that the land 
specified below is needed for a public purpose, to wit, for 
the field channel of-4he Cauvery-Mettur Project, notiee 
to that effect is hereby given to all whom it may concern 
in accordance with the provisions of section 4 (1) of the 
Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXXVIII of 1923 ; 
and the Governor in Council hereby authorizes t.h© 
Special Deputy Collector No. I, Tanjore, his staff and 
workmen to exercise the powers conferred by section 
4(2) of the Act. Under sub-section (4) of section 17 of 
Act, the Governor in Council directs that, in view 
of the urgency of the case, the provisions of section 5-A 
of the Act shall not apply to this case.

0‘136-1

Total .. 0*53

Whereas it appears to the Government that the lands 
specified below are needed for a public purpose, to wit, 
for the cross masonry work of the Cauvery-Mettur 
Project, notice to that effect is hereby given to all 
whom it may concern in accordance with the provisions 
of section 4 (1) of the Land Acquisition Act I of 1894, as 
amended by the Land Acquisition Amendment Act 
XXXVIII of 1923 ; and the Governor in Council hereby 
authorizes the Special Deputy Collector No. I, Tanjore> 
his staff and workmen to exercise the powers conferred 
by section 4 (2) of the Act. Under sub-section (4) of 
section 17 of the Act, the Governor in Council directs 
that, in view of the urgency of the case, the provisions 
of section 5-A of the Act shall not apply to this case.

Tanjore district, Arantangi taluk,
No. 120. Zamin Ekaperumalur village.

Tanjore district, Tanjore taluk, Mokhasa Inam 
Pudupatnam village.

Approxi­
mate
extent.

ACRE.
Inam, dry, R.S. No. 122-3 A, O.S. No. 84-3, belonging to 

Yannara maniam Hanumarkoil trustees Manikka Maistrl 
and Nagamuthu Maistrl, bounded on the north by Nos. 
122-2 & 3 B and ’123 ; east by Nos. 123 and 122-3 B ;

. south by Nos. 116 and 117 ; west by No. 122-2
ApproxU

mate
extent.
ACHE.

0-52

Ryoti, vet, T.S. No. 50-3 B, R.S. No. 50-3 part, melvaram- 
dar Rao Bahadur P. S. Rajapna, Zamindar of PapDaaad, 
kudivaramdars Karupayya Konar, Muthayya Konar, 
urr.Whereas it appears to the Government that the lands 

specified below are needed for a public purpose, to wit, for 
the field channels of the Cauvery-Mettur Project, notice 
to that effect is hereby given to all whom it may 
concern in accordance with the provisions of section 4 
(1) of the Land Acquisition Act I of 1894, as amended 
by the Land Acquisition*Amendment Act XXXVIII of 
1923; and, the Governor in Council hereby authorizes 
the Special Deputy Collector No. I, Tanjore, his staff 
and workmen to exercise the powers conferred by section 
4 (2) of the Act. Under sub-section (4) of section 17 of 
the Act, the Governor in Council directs that, in view of 
the urgency of the case, the provisions of section 5-A of 
the Act shall not apply to this case.

Tanjore district, Pattukkotbai taluk,
Inam Raghuramasamudram village.

Venkatachala Konar, Palaya Konar and Kuruppa 
Konar, bounded on the north by No. 50-3 A; east by 
No. 50-3 A & 4 B ; south by Nos. 50-4 B and 64 : west 
by No. 64

Ryoti, wet, T S. No. 50-4 B, R.S. No. 50-4 part, melvaram- 
dar same as in T.S. No. 50-3 B, kudivaramdar 
Anthoni, mortgagee Sundaraviraraghava Ayyangar, 
bounded on the north by No. 50-3 B & 3* A ; east by 
Nos. 50-4 A and 63 ; soath by Nos. 63 and 64 : west by 
No. 50-3 B

Ryoti, wet, T.S. No. 69-1 B, R.S. No. 69-1 part, melvaram- 
dur same as in T.S. No. 5J-3 B, kudivaramdar same as in 
T.S. No. 50-4 B, bounded on the north by No. 63 ; east 
by No. 69-2 B ; south and west by No. 69-1 A.

Zamin, wet, T.S No. 69-2 A-l, R.S. No. 69-2 part, iruva­
ramdar Rao Bahadur P. S. Rajappa, Zamindar of 
Pappanad, bounded on the north by No. 69-1 A; east by 
No. 69-2 A-2; south by Nos. 69-2 A-2 and 64 ■, west by 
No. 64 ..

Zamin, web, T.S. No. 69-2 A-3, R.S. No. 69-2 part, iruva­
ramdar same as in T.S. No. 69-2 A-I, bounded on the 
north and east by No. 69-2 B ; south by No. 64 : west by 
Nos. 64 and 69-2 A-2

.. 0-10

.. 0-00250

Vo-oo K

.. 0-00190

Approxi­
mate

extent.
ACRE.

.. 0-01
Total 0-12190

Helathopu, inam, dry, T.S. No. 2-1 B, R.S. No. 2-1 part, 
iruvaramdar (£?♦ Janakl Ammal, bounded on the aorth 
by No. 2-1 A; east by No. 2-2 B ; south by No. 2-1 C; 
west by Palayiagraharam .. ...

Melathopu, inam, dry, T.S. No. 2-2 B, R.S. No. [2-2 part, 
iruvaramdar Qf<sn. Appuswami Ayyangar, bounded on 
the north by No. 2-2 A ; east by No. 2-3 B ; south by 
No. 2-2 C ; west by No. 2-1 B

Melathopu, inam, dry, T.S. No. 2-3 B, R.S. No. 2-3 part, 
iruvaramdar ydf. Appuswami Ayyangar, bounded on the 
north by No. 2-3 A ; east by No. 2-3 A & 4 C ; south by 
No. 2-3 C & 4 B ; west by No. 2-2 B & 3 0

Whereas it appears to the Government that the landa 
specified below are needed for a public purpose, to wit, 
for the field channels of the Cauvery-Mettur Project, 
notice to that effect is hereby given to all whom it may 
concern in accordance with the provisions of section 4 
(1) of the Land Acquisition Act I of 1894, as amended 
by the Land Acquisition Amendment Act XXXVIII of 
1923 ; and the Governor in Council hereby authorizes the 
Special Deputy Collector No. I, Tanjore, his staff and 
workmen to exercise the powers conferred by section 
4 (2) of the Act. Under sub-section (4) of section 17 of 
the Act, the Governor in Council directs that, in view of 
the urgency of the case, the provisions of section 5-A of 
the Act shall not apply to this

Tanjore district, Pattukkottai taluk,
Inam Balayee Agraharam village.

0*02

0-01

0-06
Melathopu, inam, dry, T.S. No. 2-4 B, R.S. No. 2-4 part, 

iruvaramdar <£?• Janaki Ammal, bounded on the north 
by No. 2-3 B ; east by No. 2-4 C ; south by No- 2-5 B; 
west by No. 2-4 A

Melathopu, inam, dry, T.S. No. 2-5 B, R.S. No. 2-5 part, 
iruvaramdar Q&on. Srinivasa Ayyangar, bounded on the 
north bv No. 2-4 B; east by No. 2-4 C; south by 

taluk, Melanammankuruchi village;

0-02

case.

Thuturaipundi 
west by No. 2-5 A 

Yarogu kollai, inam, ryoti, dry, T.S. No. 13-1 A, R.S. No. 
13-1 part, kudivaramdars Srinivasa Tevan, Govinda- 
swami Tevan. S. V. R. B. Kanakasabai Gopalar, 
Zamindar of Madukur and S. V. R. B. K. R. Gopalar, 
melvaramdars y$. Appuswami Ayyangar, Qaetr. Appu­
swami Ayyangar, Qff<srr. Srinivasa Ayyangar, Janakl 
Ammal, &. Srinivasa Ayyangar, p. (rp. Sadagopa 
Ayyangar, Srirangathammal, u. Natesan, Q&. Qp. 
Sheik Muhammad Marakkayar, Qqj. Ramaswami Ayyar, 
Qsen. Ramanayya Ayyangar,
*s>l. Qff. Qrij. Muhammad Moideen Marakkayar, Aliam- 
mad Ammal and Muhammad Ammal, bounded on the 
north by No. 146- Sirumolkmli ; east by No. 13-1 B ; 
south by No. 13-2 A ; west by No. 12-3 

Yaragu kollai, inam, ryoti, dry, T.S. No. 13-2 A, R.S. No. 
13-2 part, kudivaramdars &rr. Pakklriswaml Tovar, 
S. V. R. B. Kanakasabai Gopalar, Zamindar of 
Madukur and S. V. R. B. K. R. Gopalar, melvaram- 
dar an. Pakkiriswaini Tevar, bounded on the north by 
Nos. 13-1 A and 12-3 ; east by No. 13-2 B ; south by No. 
13-2 B & 2 C ; west by No. 12-4 A & 4 B

003

Approxi­
mate

extent.
ACS.

Inam, dry, T.S. No.4-3 A, R.S. No. 4-3 part, Iruvaramdar 
Qua. viran Pariyari, bounded on the north by No. 146. 
Stearaelkudi^ east by No. 4-9 ; south by No. 4-3 B ; west

Inam, dry, T.S. No. 4-2 A, R.S. No. 4-2 part, Iruvaramdar 
Qurr. Viran Pariyari, bounded on the north by No. 146. 
Siramelkudi; east by No. 4-3 A; south by No. 4-2 B; 
west by No. 4-1 A ..

Inam, dry, T.S. No. 4-1 A, R.S. No. 4-1 part, iruvaramdar 
GP- Narayanan Pariyari, bounded on the north by No. 
146. Siramelkudi; east by No. 4-1 B & 2 A; south by No. 
4-1 B 4 ; west by No. 3-6, 7 A & 7 B 

Inam, dry, T.S. No. 4-5 A, R.S. No. 4-5 part, iruvaram lars
(2?- Sedan Pariyari and Ramaswami Ambaligaran,
bounded on the north by No. 3-0 U ; east by No. i-o a ; 
south by No. 9 ; westby No. 3-10 .. B ,

Inam, dry, T.S. No. 3-7 B, R.S. No. 3-7 part, iruvaraindara
(2?• Sellan Pariyari, bounded on the north by No. 3-7 A ; 
east by No. 4-1 A ; south by Nos. 4-4 and 3-8 a ; west 
by No. 3-7 A

0’02

Ratnaswami Tevar,
0-01

0*15
o-oa

004

0*09• •
4a 0*01
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Inam, dry, T.S. No. 3-S B, R.S. No. 3-S part, iruvaramdar 
Perichi Pariyari. bounded on the north by No. S-7 B ; 

east by No. 4-4 ; south by No. 3-9 B; west by No. 3-a A. 
Inam, dry, T S. No. 3-9 B, R-S. No. 3-9 part, Iruvaramdar 

Perichi Pariyari, bounded on the north by No. 3-S B; 
east by No. 4-1; south by No. 3-9 C ; west by No. S-9 a. 

Inam, dry, T.S. No. 14-5 A, R.S. No. 14-5 part, iru- 
varamdar &ri. Ramaswami Arnbalagaran, bounc'ed on 
the north by No. 9 ; east by No. 14-0 A ; south by No. 
14-5 B ; west by No. 14-1 A

Inam, dry, T S. No. 14-6 A. R.S. No. 14-6 part. Jruvaram- 
dar Qpm Kangaswami Arnbalagaran, bounded on the north 
by No. 9 ; east by No. 13-1 A; south by No. 14-6 B ; 
west by No. 14-5 A

Inam, wet, T.S. No. 14-1 A, R.S. No. 14-1 part, iruvaram- 
dar s •>. Vyrappan Arnbalagaran, bounded on the north 
by No. 9 : east by No. 14-5 A ; south by No. 14-1 B ; 
west by No. 15-7 A ..

Inam, wet, T.S. No. 15-7 A, R.S. No. 15-7 part, iruvaram- 
dar Ramaswami Arnbalagaran, bounded on the north 
by No. 2 : east by No. 14-1 A ; south by No. 15-7 B ; 
west by No. 15-6 A

Inam, wot, T.S. No. 1-4 C, E.S. No. 1-4 part, iruvaramdars 
S. Pichu Ayyar and Lakshmi Ammal, bounded on the 
north by No. 1-4 A ; east by No. 2-3 ; south by No. 1-6 
B ; we3t by No. 1-4 B

Inam, wet, T.S. No. 1-6 B, R.S. No. 1-6 part, iruvaramdar 
Gopala Ayyangar, bounded on the north by No. 1-4 C; 
east- by No 2-3; south by No. 15-6 A; west by No 1-6 A. 

Inam, dry, T.S. No. 13-1 A, R.S- No. 13-1 part, iruvaramdar 
CD- Krishnamurti Ayyar, bounded on the north by No. 9 ; 
east by No. 13-1 B ; south by No. 13-5 B; west by No. 
14-6 A. 6 B, 7 & S ..

Inam, dry, T.S. No. 13-5 B, R.S. No. 13-5 part, iruvaramdar 
S. V. R. B. R. Kanakasabai Gopalar, Zamindar of 
Madukur. bounded on the north by No. 13-1 A & 5 C; 
east by No. 13-5 C, S B ; south and west by No. 13-5 A. 

Inam, dry, T.S. No. 13-8 B, R.S. No. 13-8 part, iruvaramdar 
Thayya Animal, bounded on the north and east by No.
23-S A; south by No. 13-9 B ; west by No. 13-a C <fe 5 B. 

Inam, dry, T.S. No. 13-9 B, R.S. No. 3S-9 part, iruvaram­
dar Natesa Sastrlgai, bounded on the north by No. 18-8 
B&4: east by No. 13-9 C ; south by No. 13-9 A <fc 1 B; 
west by No. 13-9 A ..

Inam, dry, T.S. No. 39-1 B, R.S. No. 19-1 part, iruvaram­
dar Thayyu Ammal, bounded on the north by No. 13-9 
B ;enst by No. 19-i C ; south by No. 19-2 B; west by 
No. 19-1 A

Inam, dry, T.S. No. 19-2 B, R.S. No. 19-2 part, iruvaram­
dar CD- Krishnamurti Ayyar, bounded on the north by 
No. 19-1 B ; east by No. 19-2 C ; south by No. 19-G B ; 
west bv No. 19-2 A ..

Inam, dry, T.S. No. 19-6 B, R.S. No. 19-6 part, iruvaram­
dar O- Gopala Ayyangar, bounded on the north by No. 
19-2 B ; east by No. 10-7 ; south by No. 19-5 B ; west 
by No. 39-0 A

Inam, dry, T.S. No. 19-5 B, R.S. No. 19-5 part, iruvaram- 
dars Ponnuswami Ayyar and • &/• 9- Vella van Chetti, 
bounded on tbe north by No 19-6 B & 5 C; east by No. 
30-5 C & 9 ; south by Nos. 19-5 A and 23-1 B ; west by 
No. 19-5 A.

0*01

o-os

0'040-02
1-253

Total • •
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1923; and Collector *?•onferred by see­
the Spe°ial DeP Zeroise the P0*®1?- n ,.n 0f section 17

0*04

0-03

001

0-03 i

0-06

0-02

Approxi­
mate

extent.
ACS.

0-06

Ham, manavaii, T.S. So. 130-12B, K.S. Ho. 130-12 part 
imvaramdar Tlrumalai Ayjangar, bounded on the
SKfbJa. »».« 1 B° 7
^ SSfflraA.TS3t part,

Irnvsramdar Swami Ayyangar, bounded pn the north 
by No. 130-11A; east by No. 130-13 A; south by No.
130-12 B; west by No. 130-11 A 

Inam, manavari, T.S. No. 130-13 A, R.S. No 130-13 part, 
iruvaramdar K. A. S. Varadacliarlyar, bounded on the 
north by No. 130-9 B&9 C ; east by No. i30-1 a B ; 
south by No. 146. Sirumelkudi; west by No. 130-J1 B &
12 B ............................................

Inam, dry, T.S. No. 130-9 B, R.S. No. 130-9 part, iru- 
varamdar s». feivagami, mortgagee 6>J. Varadachariyar 
bounded on the north by No. 130-7 A & 7 B - eastisirwo i r “*«i'

team, dry, T.S. lso-,0 B, is. Ho.'130-10 part iril
on' the

Inin' 1flDi'i ^tby’No. 2M B °*D B; 8011111 b*
^ T.S. No. 130-7 B. ES No i«n 

▼aramdar cj. Tinronkattawimi \ ‘ 1S°'7 part» Jru"
the north by No. 1M-6 A 4 6 R .Ayyangar> bounded on 
south by No. 130-7 C4 9 r7 ® by No. 130.7 r -

-B; 600111
i(?'-arar.,Sar c5. p“. 1;M B. S.S."Ko. , 2 0'02

St^ w«,
^ \v i ■: “aih i&T;

Inam;1 dryf*\1^A1 eastW

r SE||^>!

{rivaianuj J'8* X°- 126-3* ■. 4 I west ^ by

0-04

0-02
0-03

.. 0-0065
0-03

Oil0-03

0-050-04
Inam, dry, T.S. No. 23-1 B, R.S. No. 23-1 part, iruvaram­

dar Ch: kravarthi Ayyangar, bounded on the DOrth by 
No. 19-5 B ; east by No. 23-1 C ; south by No. 23-7 A ; 
west by No 23-1 A .. .. .. 0-030-03

Inam, dry, T.S. No. 23-7 A, R.S. No. 23-7 part, iruvaram­
dar R;.nga=wami Tevan, bounded on the north by No. 
2--1 B ; east by No. n3-7 B ; south by No. 23-8 A ; we3t 
by No. 23-6 A 9

Inam, dry, T.S. No. 23-8 A, R.S. No. 23-S part, iruvaram­
dar Thayyu Ammal, bounded on the north bv No. 23-7 
A ; east by No. 2S-6 B ; south by No. 23-13 B; west by
No. 23-9 & 11 .. .. .. .. ..

/ <0-03 0*03

0’03
• 0-02Inam, dry. T.S. No. 23-13 13, R.S. No. 23-13 part, iruvaram­

dars Chakrapani Ayyar and Alamelu Ammal, bounded on 
the norih by No. 23-o A & 8 B ; east by Nos. 22 and 37-1 
A^& 1 B; sonth by No. 23-13 A; west by No. 23-13 A &

Inam, dry, T.S. No. S7-1 B, R.S. No. 37-1 part, iruvaram­
dar Chakravarthi Ayyangar, bounded on the north bv 
No. 37-1 A ; east by No. 87-3 A ; south by No. 37-1 C & 
2 B ; west by Nos. 37-1 C and 23-13 B

Inam, dry, T.S. No. 37-2 B, R.S. No. 37-2 part, iruvaram­
dar Ponnuswami Ayyar, bounded on tbe north by No. 
37-1 B; east by No. 37-3 B; south and west by No 
37-2 A

Inam, dry. T.S. No. 37-3 B, R.S. No. 37-3 part, iruvaram­
dar —. Eamudu Chetti, bounded on the north by No. 
37-3 A ; east by No. 44 ; south by No. 37-3 C; west bv 
No. 37-2 B .. .. .. .. ..

Inam, dry. T.S. No. 45-3 B, R.S. No. 45-3 part, iruvaramdar 
Ch a kravarthi Ayyangar. bounded on the north by No. 
146. Slramelkudi; east by No. 45-4 ; south by No 
45-3 A & 6 A ; west by No. 45-1 A & 3 A

Inam, dry, T.S. No, 45-6 A, R.S. No. 45-6 part, iruvaramdar 
fffiM Krishnamurti Ayyar, bounded on the 
No. 45-3 IS, 4 &. 5; east by No. 4G-5 B ; south and 
by No. 45-G B

Inam. dry, T.S. No. 40-5 B, R.S. No. 46-5 part, iruvaramdar 
Chakrapani Ayyar, bounded on the north by No. 46-<s 
A ; east by No. 4o-4 B ; soutn by No. 46-5 C : west bv 
No. 45-0 A •• •• -• .. /

Inam, dry, T.S. No. 40-4 B, R.S. No. 46-4 part, iruvaramdar 
e. Ramaswami Arnbalagaran, bounded on the north by 
No. 46-4 A ; east by No. 46-7 ; south by No. 4e-4 C & p 
B ; west by No. 40-4 C & 5 B

0*06

0-05 -- 0-03

O'QCO
.. 0-03

Part,

'""Ml
Part,

0T2
•• 0-0025

0*08

• 0*05north by
west

and0-os
•• 0-05

ar,
0*03

V 0-08

- - O-Oe

0-05 {

•• 0-03
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provisions of section 4 (1) of the Land Acquisition Act 
I of 1894, as amended by the Land Acquisition Amend­
ment Act XXXVTII of 1923; and, the Governor in 
Council hereby authorizes the Special Deputy Collector, 
Tenali, his staff and workmen to exercise the powers 
conferred by section 4 (2) of the Act. Under sub­
section (4) of section 17 of the Act, the Governor in 
Council directs that in view of the urgency of the case 
the provisions of section 5-A of the Act shall not apply 
to the acquisition of the waste or arable lands specified 
below.

ACS.
Inam, dry, T.S. No. 126-2 B, R.S. No. 126-2 part, 

irnvaramdar Sandan Ambalagaran, bounded on the
north by No. 126-1 C : east by No. 126-2 C ; Bouth by No.
126-2 A & 4 A ; west by No. 126-2 A & 1 B .. •• 'ru7

Inam, manavarl, T.S. No. 126-1 B, R.S. No. 126-1 part, 
iruvaramdar Qp. eu. Thiruvcngadathu Ayyangar, 
bounded on the north by No. 123-0 B ; eaBt by No. 120-1 
C & 2B ; south and west by No. 126-1 A .. „ •• U

Inam, manavarl, T.S. No. 123-6 B, R.S. No. 123-6 part, 
iruvaramdars • Kanakathammal
chariyar, disputant ct. eu. VenkataoWw M'KM* 
the north by No 123-3 r • k >TCha,r]yftr' bounded on 
Nos. 123-6 A and 124-1 n ^y^°-i23'6 C ; south by 

Inam, manavarl, T.S nJ n l?3'6, £A 3 B- °*06
Iruvaramdar er. eu. Vcnkaterwl ?'S'v N°*.1:3*3 parfc’ 
north by No 122-3 bounded/on the

In«A12T3S3 ° B ' ™

, “ ,n
iruvaramdar^. Tv' N°* j2^1 A« H.S. No. 123-1 part, 1 
north by No' 12*2-35B^V?lr‘li AyyanSar> bounded on the

i2?-^tW$thurb brN°*■ i22-3a
Inam manavari, T.S. No. 122-2 B, £s. No. 122-2 part,
CllM n. „b«I1nded oh the north by
west by No. 122-2^ 122'2 ° ; acmtl1 by No'122-3 B■

Inam, dry T.s. No. 119-2 C, : R.S." No 119-2 tnrt I^?rT?rKmdxTr Earna3wami Vanniyan, bounded onP the 
SSS Sy No. 119-1 B & 2 A ; east by Nos 119-2 A&3 • 
south by Nos. 119-2 B and 122-2 B ; west by No 119-2

Inam, dry ' T.S. No.* 119-1 B, R.S." No. lig-l narV 
Sand in Asari> bounded on the north by 

Nos 10-7 B and 119-1 C ; east by No. 119-1 C- south 
by No. 119-1 A & 2 C ; west by No. 119-1 A *

Inam, dry, T.S. No. 10-7 B, R.S. No. 10-7 part, iruvaramdar 
S0"* ^BramaBwatnl Tevan, bounded on the north bv 
No. 10-0 B ; east by No. 10-7 C ; south by No. 119-1 B • 
west by No. 10-7 A .. .. *

Inam, dry, T.S. No. 10-6 B, R.S. No. i.0-6 par-t, iruvaram- 
rlar Beriya Bappu Nadavi, bounded on the north by 
No. 10-1 B ; oast by Nos. 10-5 & 7 C ; south by No. 10-7 
B ; west by No. 10-6 A

Inam, manavari, T.S. No. 10-1 B, R.S. No. 10-1 part, 
iruvaramdars Sri Varadarajaperumal, trustee S. R. Raja- 
gopala Ayyangar, bounded on the north by No. 10-1A &
9 ; east by No. 10-2; south by No. 10-5 & 6 B ; west 
by No.,10-1 A .. .. .. ‘ ..

Inam, dry, T.S. No. 131-7 A, R.S. No. 131-7 part, iru­
varamdar su. Thirumalai Ayyangar, bounded on the 
north by No. 131-6 A ; east by No. 131-7 B : south by 
No. 130-3 B ; west by No. 130-3 A ..

Inam, dry, T.S. No. 131-6 A, R.S. No. 131-6 part, iru- 
..varamdar Marudan Ambalagaran, mortgagee Krishna- 
"swami Dikshadar, bounded on the north by No. 111-10 
B ; east by No. 131-6 B ; south by No. 131-7 A ; west by 
No. 130-2 & 3 A .. .. .. .. .. 0 02

Inam, dry, T.S. No. 111-10 B, R.S. No. 111-10 part, 
iruvaramdar (2?* Varadaraja Konan, bounded on the 
north by Nos. 111-6 and 131-1 A ; east by No. 111-10 C ; 
south by Nos. 111-10 C and 131-6 A; west by No. 
111-10 A .. .. .. .. .. .. 0*04

Inam, dry, T.S. No. 131-1 A, R.S. No. 131-1 part, iru­
varamdar 0. Varadaraja Honan, bounded on the north 
by No. Ill-5 & 4 A : east by No. 131-1 B ; south by No. 
111-10 B ; west by No. 111-5 & 0 .. .. .. 0*04

Inam, dry, T.S. No. Wl-4 A. R.S. No. 111-4 part, iru­
varamdar S. Varadaehari, bounded on the north by 
No. 111-3 B ; east by No. 111-4 B ; south by No. 131-1 
A ; west by No. 111-5 & 3 A.. •• •• . °’03

Inam, dry, T.S. No. 111-3 B, R.S. No. 111*3 part, iru­
varamdar Picba Konan. bounded on the north by 
No. 109-10 B ; oast by No. 111-3 C ; south and west by 
No. 111-3 A .. •• •• •• ..0 02

Inam, dry, T.S No. 109-10 B, R.S. No. 109-10 part, iru­
varamdar 0- Varadaraja Konan, bounded on the north 
by No. 109-8 & 9 j ; east by No. 109-10 G ;south by 
Nos. 109-10 C and 111-3 B ; west by Nos. 111-3 A and

Inam.’dr^ T.S. No.’i09-9 B.’b.S. No. 109-9 part, iru­
varamdars ©a*. Varadaraja Tevan and1Thirumalai 
Avvanaar, bounded on the north by No. 107 , east by 
No. ?08*1 A & 1 B ; south by No. 109-10 C & 10 B ; west
by No. 109-0 A & 8 -• - ** t . **

Inam, dry, T.S. No. 10G-1 A, R.S. No. 106-1 part, iru­
varamdar GP. a;. Thiruvengadatha A:y:rangar bounded 
on the north by No. 107; east by No. 106-oA, south
by No. 106-1 B ; west by No. 109-9 B •• , ‘; u u
jam, dry, T.S. No. 100-5 A, R.S. No. lM-o pare, iru
varamdar ®J- Venkatnchariar, Sri Varadnrnjapcruma

Guntur district, Guntur taluk, Pedavadlapudi village.

Approxi­
mate

extent.
ACS.

(Arable.)
Enfranchised personal inam, dry, No. 384 part, pattadar3 

Mylepalli Chinnayya and Vaslreddi Subbayya, enjoyers 
Nyshadam Lakshmayya and Nyshadam Sriramamurti, 
bounded on the north by No. 340 A-4 ; east by No. 384 
part; south by No. 385 part ; west by No. 384 part 

Enfranchised personal inam, dry, No. 3c 5 part, pattadars 
Myiepalli Chinayya, Vasireddi Subbayya and Nyshadam 
Venkatachalapati (died), son Sri Ramamurthi, enjoyers 
Nagalla Chandrayya and Nagalla Kotayya, bounded on 
the north by No. 384 part ; east by No. 365 part; south 
by No. 386 part; west by No. 385 part

0-04 T33

0‘04
1*78

(Waste and arable.)
Ryotwari, dry, No. 380 part, pattadars Mnsunuru Pun- 

nayya, Anno Krishnayya, Anne Seshayva, Anne Subbayya 
Anne Ramaswaml, Anne Venkatarayudu and Anne 
Pakeerayya, enjoyers Musunuru Punnayya and Anne 
Krishnayya, bounded on the north by No. 365 part ; 
east by Nos. 386 part and 381 part; south by No. 381 
part; west by No. 3S6 part ..

0-04

0-08

0*51

.. 0-13 (Arable.)
Ryotwari, dry, No. 364-1 A part, pattadars Nagalla 

Sitayya, son of Venkatrayudu and Nagalla China 
Krishnayya, enjoyers Nagalla Sitayya, son of Venkat­
rayudu, bounded oj the north by No. 381 part; east by 
No. 364-1 A part; south by No. 364-1 B part; weat by 
No. 381 part

Ryotwari, dry, No. 364-1 B part, belonging to Nagalle 
Sitayya and Nagilla Basavayya. being minor, guardian 
brother-in-law Sudanagunta Appa Rao, bounded on the 
north by No. 364-1 A part; east by No 304-1 B part; 
sooth by No. 375 A-i part; west by No. 381 part 

Ryotwari’ dry, No. 375 A-l part, belonging to Anne 
Krishnayya, bounded on the north by Nos. 381 and 364- 
1 B parts ; east by No. 375 A-l part; south by No. 375 
A-2 part; west by No. 375 A-l part 

Ryotwari, dry, No. 375 A-2 part, belonging to Yella Rama- 
swami, hounded on the north by No. 375 A-l part; east 
by No. 375 A-2 part ; south by No. 375 B part; west by
No. 375 A-2 part ............................................................

Ryotwari, dry, No. 375 B part, pattadars Yella Virayya, 
Yella Mallayva, Yella Subbayya and Yella Ramaswaml, 
enjoyers Yella Virayya, Yella Mallayya and Yella 
Subbayya, bounded on the north by No. 375 A-2 part; 
east by No. 375 B part; south by No. 374 A part ; west 
by No. 375 B part

Ryotwari, dry, No. 374 A part, belonging to Yella Pana- 
kalu, bounded on the north by No. 375 B part: east by 
Nos. 374 A part and 374 B part; south by No. 372 A & B 
parts ; west by No. 374 A part 

Ryotwari, dry, No. 374 B part, pattadar Atluri Krishnayya, 
enjoyer Atluri Peda Ramayya, bounded on the north by 
No. 374 A part ; east by No. 374 B part ; south by No. 
372 B part; west by No. 374 A part ..

Ryotwari, dry, No. 372 A part, pattadars Saranu Rama- 
swami, Saranu Venkatarayudu, Saranu Hanuuiayya and 
Saranu Rathayya. enjoyer Saranu Ramaswauii, bounded 
on the north by No. 374 A part; east by No. 3'2 B part ; 
south by No. 371 part ; west by No. 372 A part 

Ryotwari, dry. No. 372 B part, belonging to Challapalli 
Venkatarayudu. bounded on the north by No. 374 A & 
B parts; east by No. 372 B part; south by No. 371 
part; west by No. 372 A part 

Ryotwari. dry, No. 371 part, belonging to Anne Venkayya 
and Lakshmayya, bounded on the north by No. 372 A & 
B parts ; east by No. 371 part; south by No. 370-1 & 2 
parts ; west by No. 371 part

Ryotwari, dry, No. 370-1 part, belonging to Borra Ramayya 
and Venkatachell imma, bounded oil the north by No- 
371 part ; east by No. 370-2 part ; south'by No. 432 
part; west by No. 370-1 part 

Ryotwari, dry, No. 370-2 part, pattadars Anne Lakshmayya 
and Anne Venkayya, enjoyer Anne Lakshmayya, bounded 
on the north by No. 37L part; east by No. 370-2 part; 
south by No. 432 part; west by No. 370-1 part 

Ryotwari, dry. No. 443 part, belonging to Borrit Subbayya, 
bounded on tl;e north by No. 432 part ; east by Nos. 443 
part and 435 A part; south by No. 442 part; west by 
No. 443 part

Ryotwari, dry, No. 435 A part, pattadars Guntur Nagavya 
and Anne Bapayya, enjoyer Guntur Chaudrayya, 
bounded on the north by No. 43 : part; cast and south by 
No. 435 A part; west by No. 413 part 

Ryotwari, dry, No. 4i2 part, pattadar Anne Bapayya, 
enjoyers Anne Vcnkatramayya and Anne Sanjeevayya, 
bounded on the north by No. 413 part; east by Nos. 44- 
part and 430 A part; south by No. 44L part; west ty

Ryotwari"dry?No. 441 part, pattadars Anne Lakshmanima, 
Aluri Appayya, Aluri llathayva and Iedla Narsai ia, 
enjoyer Aluri Bulleyya, bounded on the north by nj. 
pait; east by No. 430 A & U parts ; south by *o. 
part; west by No. 441 part .. ■ • Gnntur

Ryotwari, dry, No. 430 A part, belongmg to ^nntur 
Lakshmayya, bounded on the n -th a«H436 
A part; south by No. 430 u pa; west by Nos. 44. part 
and 441 part

0-03

0-02

0-08

0-17
0‘05

0*64

.. 0-02

0-27

0*69

1-19

0*62

045

0-75

0’05 0*80

0-46

0*16

0*61

. 0’02 0*05
by No. 10l-1 A 1*689Total

1*15

Fort St. George, December 23, 1935.
Whoreas it appears to the Government that the land 

specified below is needed for a public purpose, to wi 
for forming the East Main Branch of the Kistna 
High Level channel, notice to that effect is hereby grvn 
to all whom it may concern in accordance with the

0*31

0*11• *
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■^yotwari drv v ACS. Government, dry, S.F. No. 420-1 B-l, pattadars same ACRE, 
as in S.F. No. 418-1 A-l, onjoyers (1) M. Rasa- 
linga Muthiriyan, (2) minora Murugan, Vyraperu- 
mal and Manickam, guardian father No. (1), (3) M. Idum- 
ban Muthiriyan, (4) M. Kolandaivelan Muthiriyan, (5) 
minor Maliyandi, guardian father No. (4) and Qi) *
M. Palaniyandi Muthiriyan, bounded on the north by No.
420-1 B & 2 Ol ; east and south by No. 420-4 B- 
2 ; west by Nos. 420-1 B and 417-9 C-l 

Government, dry, S.F. No. 421-1 B-l, pattadars and 
enjover same as in S.F. No. 399 B-9 A-l, bounded oil 
the north by No. 421-1 A ; east by No. 422; south by 
No. 421-1 B-2 ; west by No. 42L-1 A

0-30

(Waste and arable-)
^ry No. 457 part, pattadars Uyyuru Venkata- 
' enkatrayudu, Venkatasubbayya, Nagayva, 

?unlur Virayya, Uyyuru Narayana and JiUry ' en^ftteswarlu, enjoyers Uyyuru VenkataTatnam, 
> enkatrayudu, Venkatasubbayya, Nagayya, Bamavya 
and Guntur \ irayya, bounded on the north by Nos. 441 
part and 436 G part: east by No. 437 part; south by No.438 part; west by No. 437 part ..............................

iiyotwari, dry, No. 438 paFt, belonging to Scmavarapu 
Ve^kRUnrainayya, being minor, guardian father Paddayya 
and Yedla Venkatrnmayya, minor, guardian and father 
Kotayya, bounded on the north by No. 43 part; east by 
No. 438 part ; south by No. 1. Cliiluvur village Polimera 
Donka and No. 439 part ; west by Nos. 439 part and 438 part ..

0-01

O'lO
Total .. 0-991-60

List of pattadars of S.F. No. 418-1 A.
tr ^1' Ganesaratnam Ayyar,( 2) S. Viswanatharatnam Ayyar, (3)
\ . Subbaratnam Ayyar, (4) minora Anantaratnam, Kupparntnam. 
and Ramaknshnan, guardian father No. (3), (5) G. Meenakshiammal, , 

(7) Dasi Ponnaolii alias Ranganayaki(6) Subbaratna Sastri, . _______  ___ ___o__ v__
Ammal, (8) Marimuthn Animal, (9) D. Ratnaciialam'Ayyar '"(10) 
N. Sivacliidambaram Pillai, (11) S. Swamlnatha Ayyar, (12) S. 
Sundaresa Ayyar, (13) Pidariyar, manager for the time being No, 
(12), (14) A. K. Goviudarajalu Nayudu, (15) V. Siranga Muthiriyan. 
(16) R. Natesa Ayyar, (17) A. Kunnudayan Muthiriyan, (18) 
V. Srinivasa Ayyar, (19) V. Radhakrislma Ayyar, (20) C. Sabapatl 
Pillai, (21) minors Madhanabikesan and Ramaratnam, guardian 
father No. (20), (22) P. Kandaswami Pillai, (23) S. Perumayeo
Ammal, (24) minor Viramalai, guardian mother Sinnammal, (25) 
V. Ayyaswami Mutlmraja, (26) minors Sanga Pillai and Sinnatambi, 
guardian father No. (25), (27) A. Viramalai Muthuraja, (28) minor 
Ponnambalam, guardian father No. (27), (29) A. Andiappan Mulhu- 
raja, (30) minors Periyaswami and another (not yet named), guardian 
father No. (29), (31) A. Sinnayyan Muthuraja, (32) P. S. Annavi 
Pillai, (33) V. Sanga Pillai Muthiriyan, (34) S. Pakkiri Muthuraja, 
(35) P. Viramalai Muthuraja, (36) minor Sinnayyan, guardian 
brother No. (35), (37) S. Viramalai Muthuraja, (3S) P. Viramalai 
Muthuraja, (39) P. Mahamuni Muthuraja, (40) K Palaniyayee 
Ammal, (41) Janaki Ammal, (42) Rajamani Ammal, (43) minor 
Kaverimuthu, guardian mother No, (41), (44) K. Sellammal, (45)
S. Rama Ayyar, (46) Perumal Nayudu, (47) S. Chandamian Sahib,
(48) K. Pappammal alias Subbammal, (49) V. Subbaraya Devai, 
(50) V. Krishnamurthl Ayyar, (51) V. Subrahmanya Ayyar, (52) 
V. Govindarajalu Nayudu, (53) R. Chinnaswami Nayudu, (54) 
Ponnambala Muthirijan, (55) minor Arumugan, guardian mother 
Warudayee Ammal, (56) Nagan Amhalagaran, (57) K. Ramaswami 
Solayar, (58) M. Manicka Muthiriyan. (59) minors Singaravelu, 
Rajaratnam. Karuppanrian and Vyrnperumal. guardian father No. 
(58), (6U) M, Rajagopalan Muthiriyan, (61) N. Nagamuthu Muthi­
riyan, (62) minor Kathan guardian father No. (61), (63) N. Muthu- 
viran Muthiriyan, (64) S. Ayinan Muthiriyau, (05) N. Karuppanna 
Muthiriyan, (06) minors Manickam, Nagan and Muthuswami, 
gurdian father No. (65), (67) K. Sittarattan Muthiriyan, (68)
K. Koolu alias Marudai Muthiriyan, (69) N. Marudai Muthiriyan, 
(70) N. Sappani Muthiriyan, (71) minor Sundaram, guardian father 
No. (70), (72) N. Sangili Muthiriyan, (73) S. Yenkatarama Ayyar, 
(74) T. V. Subrahmanya Ayyar, (75) R. Saraswathi Ammal, (76) 
M. Periyaswami Pillai, (77) P. Ponnuswami Kavandan, (78)
T. Sivanatham Pillai, (79) P. Thangamuthu Muthiriyan, (80) 
S. Lakshmana Pandaram, (81) P. Vembu Sastri, (82) Nalluswami 
Asari, («3) S. Imam Sahib, (S4) S. Viramalai Mooppan, (85) 
Ramaswami Pandaram and (86) S. Kumaraswami Mudaliyar.

2*32

Total .. 16-29

Fort Sf. George, December IG, 1935.
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land 
specified below and measuring 0*99 of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for additional land for distributary channel from 
sluice No. 7 of the Kattalai high level channel ; and, 
under sections 3 and 7 of the same Act, the Sub-Collector, 
Karur, is appointed to perform the functions of a 
Collector under the Act and directed to take order for 
the acquisition of the said land. Under sub-section 
(1) of section 17 of the Act, the Governor in Council 
further directs that the possession of the said land may 
be taken on the expiry of fifteen days from the date 
of the publication of the notice mentioned in section 9 
(1) of the Act. A plan of the land is kept in the office 
of the Sub-Collector, Karur, and may be inspected at any 
time during office hours.

Trichinopoly district, Kulittalai taluk, 
Vaiganallur village.

ACRE.

D. SSnachalam ASyyir and (2ymfnor^JRamaratn^m and 
another (not named), guardian father

398 B l-B-2 ; west by No. 398 B-l A * hy No.
Government, dry, S.F. No. 399 B 9-A-2, pattadars enmp ;; 

m S.F. N o. 398 B 1-B-l, enjoyer R Pernnm bounded on the northby No. £99 B-9A-?* faitbv 
417-9 A-2 ; south by No. 399 B-9 B; west by No 69ft Covepment dry S.F No. 412-2 B-2 paUadarS sa^fa® in 
S.F. No. 398 B 1-B-l, enjoyer P. Periaswami P llai bounded on the north by No. 412-2 B-l; east by No! 
411 , south by No. 421-1 A ; west by No. 412-1 A 

Government, dry, S.F. No. 415-2, pattadars (1) M R 
Sethurntnam Ayyar, (2) M. S. Ratnam Ayyar, (3) minor 
Ramadurai. guardian father No. (2), (4) M. S. Ranca- 
ratnam Ayyar, (5) M. R. Ramaratnam A war, (6) minors 
Ganesaratnam, Rangaratnam and Seturatnam, guardian 
father No. (5), (7) M. 11. Rajaratnam Avyar and (8) 
minors Rangaratnan and Gopalaratnam, guardian father 
No. (7), enjoyer M. Veeramuthu kavandan, manager of 
the properties of pattadars Nos. (1) tc (4), Official Receiver 
Trichinopoly, bounded on the north by No. 415-1: east 
by No. 412-1 A; south by No. 4z0-l A-2: west by No
415-1 .. .. .. .. ..Government, dry, S.F. No. 417-8 A-2, belonging to K. 
Katl.an Muthiriyan, bounded on the north by No. 417-S 
A-l ; east by No. 420-2 A-2 ; south by No. 417-9 A-2:
west by No. 417-8 A-lGovernment, dry, S.F. No. 417-9 A-2, belonging to M. 
Marudai Pillai and V. Marudai Pillai, bounded on the 
north by No. 417-9 A-l & 8 A-2; east and south by No. 
417-8 B ; west by Nos. 417-9 A-l and 399 B-9 A-2 

Government, dry, S.F. No. 417-9 C-l, belonging to same as 
in S.F. No. 417-9 A-2, bounded on the north by No. 417- 
8B ; east by Nos. 417-9 C-2 aDd 420-4 B-l; south by 
Nos. 417-9 C-2 and 41S-1 A-l ; west by No. 417-8 B .. 

Government, dry, S.F. No. 418-1 A-l, pattadars S. Ganesa- 
ratnam Ayyar and (85) others as per list below, enjoyer 
same as In S.F. No. 399 B-9 A-2, bounded on the north 
by No. 417-9 C-l ; east and south by No. 418-1 A-2;
west by No. 398 B 1-B 1Government, dry, S.F. No. 420-1 A-2, pattadars same as in 
S.F. No. 418-1 A-l, enjoyer P. Parimana Muthiriyan, 
bounded on the north by Nos. 420-1 A-l and 415-2 ; east 
by No. 420-1 B ; south by No. 420-1 B&2A-2; west by
No. 420-1 A-lGovernment, dry, S.F. No. 420-1 C-3, pattadars and enjoyer 
same as in S.F. No. 420-1 A-2, bounded on the north by 
No. 420-1 B ; east by Nos. 420-1 C-2 and 421-1 A; south 
by No. 420-1 C-2 & 3 B-l; west by No. 420-1 B . 

Government, dry, S.F. No. 420-2 A-2, pattadars and enjoyer 
same as in S.F. No. 42U-1 A-2, bounded on the north by 
No. 420-2 A-l & 1 A-2; east and south by No- 420-1 13;
west by Nos. 420-2 A-l and 417-8 A-2 Government, dry, S.F. No. <20-2 C-l, V^tndarsandenjoyer 
same as in S.F. No. 4*0-1 A--, bounded on the north by 
No. 420-1 B ; east by No. 42 -2 C-2 & 3 B-l , south by 
No 420-° C-2 & 4 B-l ; west by No. 420-1 l> • • . - -Government dry, S.F. No. 420-3 B-l, pattadars and enjoyersame as in S.F. No. 420-1 A-2, bou“£ejL^^O-Tb-^ 
No. 420-1 B & 1 C-l ; east and south by No. 420-3 B-2 ,
west by No. 420-1 B & z C-l

0*03

Fort St. George, December 20, 1935. * „
Whereas it appears to the Government that the lands 

specified below are needed for a public purpose, 
to wit, for a well-site for the depressed classes, 
notice to that effect is hereby given to all whom it may 
concern in accordance with the provisions of section 4 (1) 
of the Land Acquisition Act I of 1894, as amended by the 
Land Acquisition Amendment Act XXX VIII of 1923; 
and, the Governor in Council hereby authorizes the 
District Labour Officer, Kistna. Chilakalapudi, his staff 
and workmen to exercise the powers conferred by section 
4 (2) of the Act. Under section 3 (c) of the same Act, 
the Governor in Council appoints the District Labour 
Officer, Kistna, Chilakalapudi, to perform the functions 
of a Collector under section 5-A of the Act.

district, Gannavaram taluk, Patapadu village.
Approxi­

mate 
extent.

acre.

0’C6

0*08

0*01

0-01 Kistna

0-18
Dry, vetti service inam, R.S. No. 4-2 part, belonging to 

Rev. A. Woodhouse, Secretary, C.M.S., Bezwada, mel- 
varamdars Majumdar Sobhanadri Rao Pantulu, Guntur, 
Majumdar Atchutharao Pantulu, Guntur, Majurudar ' 
Raghuuatharao Vuraf (alias) Jagannatharao Pantulu, 
Singaraipalem, Kaikalur taluk, Gamoji Venkatarama 
Krishnarao Pantulu Gudur, Bandar taluk, Palaparti 
Venkata Satyanarayana Hanumantbarao Fantulu, Gudi- 
vada, Majumdar Venkatanarasarama, wife of Seshagiri- 
rao Pantulu, Konduru, Tenali taluk, Inapakuthika 
Subbaramayya, Bezwada, Majumdar Hanumantharao 
Pantulu, Guntur, Aj.nasatram Varu, and Zamindar of 
Kapileswarapuram estate, Nuzvid, bounded on the north 
by S. No. 27 ; east by S. No. 60 ; south by S. No. 4-2 

; west by R.S. No. 4-1 ..

0-14

0*01

0*09 O'OG
part

0-06
Fort St. George, December 17, 1935.

more,, v /aDCj under sections 3 and 7 of the same Act, 
a paSit Lab0^ Officer. West Godavari. Ellore is 

ointed to perform the functions of a Collector under

0 08

0-10 •

the
app0*03
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the Act and directed to take order for the acquisition 
of the said land. A plan of the land is kept in the office 
of the District Labour Officer, West Godavari, Ellore, 
and may be inspected at any time during office hours.

West Godavari district, Ellore taluk, Ellore village.

the functions of a Collector under the Act and directed 
to take order for the acquisition of the said land. 
A plan of the land is kept in the office of the Revenue 
Divisional Officer, Tirukkoyilur, and may be inspected at 
any time during office hours. ,

South Arcot district, Kallakurchi taluk, 
Royasamudram village.

Government, dry, R.S. No. 106-2, belonging to Kuppu- 
swami Nayudu, son of Srinivasa Nayudu and Venkata- 
cha'a Nayudu, son of Kuppu9wami Nayudu, of 
Brahmakandam village, mortgagee rlesident, Co­
operative Society, Brahmakundam village, bounded on 
the north, east and west by R.S. No. 106-1 ; south by 
village No. 23. RavuthanaLlur

AOS.
•Government, dry, Rev. S. No. 312 B, belonging to Gutta 

Bhadrayya, bounded on the north by Rev S. No. 312 A : 
east by Rev. S. No. 311-3 B & 4 B ; south by Rev. S. 
No. 332; west by Rev. S. No. 313 

•Government, dry, Rev. S. No. 311-3 B, belonging to 
Chekuri Rattam, bounded on the north by Rev. S. No. 
311-3 A; east by Rev. S. No. 311-4 A & B ; south by 
Rev. S. No. 311-4 B ; west by Rev. S. No. 312-B

A CUE.
0-13

.. o-oi
or 18 square links.

•Government, dry, Rev. S. No. 310-1 B, belonging to 
Chekuri Rattam bounded on the north by Rev. S. No.
310-1 A : east and south by Rev. S. No. 310-2 A : west by 
Rev. S. No. 311-4 B .. .. .. ..

•Government, dry, Rev. S. No. 310-2 A, belonging to Mr- 
Maganti Bapinadu (trustee of Srce Annapurnadevi 
Jathiyavidyalayani), bounded on the north by Rev. S.
No. 310-1 B & 2 B ; east by Rev. S. No. 310-3 C ; south 
by Rev. S No. 334 ; west by Rev. S. No. 310-1 B 

Government, dry, Rev. S. No. 310-3 A, belonging to Uppu 
Surayya, bounded on the north by Rev. S. No. 310-3 B ; 
east by Rev. S. No. 310-3 C ; south by Rev. S. No. 334; 
west by Rev. S. No. 310-2 A

•Government, dry, Rev. S. No. 310-3 C, belonging to Uppu 
Surayya, bounded on the north by Rev. S. No. 310-3 B ; 
east by Rev. S. No. 310-4 B ; south by Rev. S. No. 334 ; 
west- by Rev. S. No. 310-3 A

Government, dry, Rev. S. No. 310-4 B, belonging to Gutta 
Bhadrayya, bounded on the north by Rev. S. No. 310-4 
A ; cast by Rev. S. No. 310-4 C; south by Rev. S. No.
334; west by Rev. S. No. 310-3 C 

•Government, dry, Rev. S. No. 310-4 C, belonging to Gutta 
Bhadrayya, bounded on the north by Rev. S. No, 310-4 
B ; eaFt by Rev. S. No. 310-4 A; south by Rev. S. No.
338-2 B ; west by Rev. S. No. 334 

-Government, dry, Rev. S. No. 338-2 B, belonging to 
Kalagara Bapayya, bounded on the north by Rev. S. No.
310-4 C ; east by Rev. S. No. 338-2 C ; south by Rev. S.
No. 343-2 B ; west by Rev. S. No. 338-2 A 

Government, dry, Rev. S. No. 343-2 B, belonging to 
Kalagara Ramaswami, son of Venkanna, bounded on the 
north by Rev. S. Nos. 338-2 B and 343-2 A ; east by Rev.
S. Nos. 343-2 A and 344-2 B ; south and west by Rev. S.
No. 343-2 C

•Government, dry, Rev. S. No. 344-2 B, belonging to 
Kalagara Bapayya, bounded on the north by Rev. S. No.
344-2 A ; east by Rev. S. No. 345-2 B ; south by Rev.
S. No. 344-2 C ; west by Rev. 8. No. 343-2 B ..

Government, dry, R.v. S. No. 345-2 B, belonging to Gutta 
Bhadrayya, bounded on the north and east by Rev. S.
No. 345-2 A ; south by Rev. S. No. 303-7 B ; west by 
Rev. S. No. 344-2 B

■^Government, wet, Rev. S. No. 363-7 B, belonging to Tunga 
llattayya and Kalagara Subbayya, bounded on the north 
by Rev. S. No. 345-2 B ; east by Rev. S. No. 3G3-7 C & 8 
A ; south by Rev. S. No. 363-8 A; west by Rev. S. No.
363-7 A ..

Government, wet, Rev. S. No. 363-8 B, belonging to 
Kalagara Ramaswami, sou of Venkanna, bounded on the 
no th and east by Rev. S. No. 303-8 A ; south by Rev.
S. No. 364-3 B ; west by Rev. S. No. 363-7 B ..

Government, wot, Rev. S. No. 364-3 B, belonging to 
Kalagara Ramaswami, son of Venkanna, bounded on the 
north by Rev. S. No. 363 8 A ; east by Rev. S. No. 364- 
3 C ; south by Rev. S. No. 364-7 & 13 ; west by Rw. S.
No. 364-3 A

.. 008

0-03
Under section 6 of the Land Acquisition Act, the 

Governor in Council hereby declares that the land speci­
fied below and measuring 0*20 of an acre, be the same 
a little more or less, is needed for a public purpose, to 
wit, for providing school-site to the Adi-Andhras ; and, 
under sections 3 and 7 of the same Act, the District 
Labour Officer, Kistna, Chilakalapudi, is appointed to 
perform the functions of a Collector under the Act and 
directed to take order for the acquisition of the said 
land. A plan of the land is kept in the office of the 
District Labour Officer, Kistna, Chilakalapudi, and may 
be inspected at any time during office hours.

Kistna district, Divi taluk, Vemulamada village.

Ryoti, dry, irrigated with standing permission, R.S. No. 103- 
1 A, kudivaramdar Chappiti Gopaludu, bounded on the 
north by No. 106 ; east by No. 103-1 B ; south by No.
103-2 A ; w^st-by No. 10.3

Ryoti, dry, irrigated with standing permission, R.S. No.
103-2 A, kudivaramdar Saripalli Nandaya, mortgagee 
Thummala Gopaludu Garu. son of Sriramulu, 
bounded on the north by No. 1.01-1 A ; east and south by

.. 0'13

0-08

0-18

0-26

ACRE.
0-07

0*10
0’043

.. 0*10No. 103-2 B ; west by No. 108
.. 0-21 Total .. 0-20

Note.—Melvaramdar—Zamlndar of Devarakota estate.

W. SCOTT BROWN, 
Secretary to Government.

0-17

.. 0-02

PAPERS PLACED AT THE DISPOSAL 
OF THE PRFSS... 0 36

Between 17th December 1935 and 
7th January 1936.0*07

Co-operative—Central Land Mortgage Bank—Debentures—Govern­
ment guarantee—Increase from Rs. 50 lakh3 to Rs. 100 lakns—: 
Sanctioned.

G.O. No. 1648. Development, 26th November 1935.
Electricity—Administration and Control—Constitution 

Statutory Board—Committee to consider the question—Appoint- 
ed. __
G.O. No. 2436 W., 12th November 1935.

Medical Schools—Annual Report—1934-35—Recorded with re- 
mnrkSa

G.O. No. 2913, P.H., 8th November 1935.

[N.B.—Copies of any of the foregoing papers can he 
obtained on payment of the price noted in brackets against 
each 071 application to the Superintendent, Government 
Branch Press, Mount Poad, Madras.'] r

.. 0-32 [la.] 
of a

2-46
and 18 sq. links 

or 2-47 [1 a.]

[2 03.]
Fort St. George, December 14, 1935.

Under section 6 of the Land Acquisition Act, the 
Governor in Council hereby declares that the land 
specified below and measuring O’OS of an acre, be the 
same a little more or less, is needed for a public purpose, 
to wit, for extending the body wall of Pakkam anicut; 

. and, under sections 3 and 7 of the same Act, the Revenue 

. Divisional Officer, Tirukkoyilur, is appointed to perform
C. F. BRACKENBURY,

Chief Secretary*
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